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1. It is to submit that, Pyaranagar Welfare and Development Association &
Others filed Original Application No. 93 of 2025 in the Hon'ble National
Green Tribunal, Southern Zone, Chennai against the Integrated Municipal
Solid Waste Processing facility in Pyaranagar Village, Gumadidala Mandal,
Sangareddy District, Telangana and praying to direct the 1st and 2nd
Respondents to stop all activities in connection with the construction of
the facility.

2. The Telangana Pollution Control Board (Board) is the 10" respondent in
the abecve case.

3. The Hon,ble NGT, Southern Zone, Chennai heard the case and issued
order dt. 02.05.2025 as follows:

As the Integrated Municipal Solid Waste Facility is being established
inside the reserved forest area by laying roads, particularly without
Environmental Clearance, let a status quo as on date be maintained till
the date of the next hearing.

Let notice be issued to the respondents through the Tribunal as well as
privately.

Post the matter on 20.06.2025, Meanwhile, the respondents are directed
to file their respective replies/reports.

4. In this regard, it is to submit that M/s. Hyderabad Integrated MSW Ltd.,
Pyaranagar earlier submitted Consent for Establishment (CFE) application
to the Board to set up a Municipal Solid Waste (MSW) processing facility
in an area of 120.12 Acres at Pyaranagar, Nallavelli village, Gummadidala
Mandal, Sangareddy District.
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5. The application was examined by the CFE Committee of the Board in the
meeting held on 24.01.2023. The Committee observed the following:

a) The proponent has submitted a letter dt:05.05.2022 for diversion of
0.6228 ha forest land for laying approach road to the proposed
Municipal Sotid Waste treatment and disposal facility of GHMC with the
dimensions of 510.492 m length and 12.2 m width.

b) The proponent submitted the License agreement dt: 17,11.2022
between the GHMC and Hyderabad Integrated MSW limited to
establish Integrated Municipal Solid waste Processing and disposal
facility at Sy.No. Not allotted, Nallavelly Village, Pyaranagar,
Gummadidala (M), Sangareddy District in an extent of 120.12 acres.
However, the survey numbers are not mentioned in the documents
submitted by proponent.

c) The applicant is proposing to treat the MSW of about 4000 TPD at the
proposed site 2segregated to composting and RDF = the compostable
waste shall be sent to vermi composting = RDF shall be used in Waste
to Energy plant for electricity generation and the inert waste & bottom
ash from the Boilers shall be sent to M/s.Jawahar 'jNagar dump site for
land filling. The applicant is not proposing to establish sanitary land fill
within the proposed site. '

d) The surroundings of the site are as follows:

North |Open Land (covered with forest area) followed by
Pyaranagar village at a distance of about 850 meters.

South [ Nallavelly Reserved forest followed by Hyderabad -
Narsapur High- Way at a distance of about 500
meters.

East Forest land followed by agricultural land followed by
Nallavelly village at a distance of about 1.92 km.

West | Forest area.

Water | 1. A Pond near Pyaranagar village is located at a

bodies distance of about 1.0 Km towards North direction. -

2. Nallavellylake is located at a distance of about 1.58
Km towards East direction.




e) The project is proposing to establish Waste to energy plant to generate

electricity of 15 MW by Installing 2 No of Boilers of capacity 2 x 21 TPH
with 1000 TPD RDF consumption as fuel and proposing to install Bio
gas plant of}ca'pacity- 260 TPD. The industry is proposing to provide
bag filters to control boiler emissions.

f) The Wastewater generation is leachate - 600 KLD from the MSW

processing. The unit is proposing to install Mechanical Vapour
Recompression Technology based leachate treatment plant of capacity
600 KLD to treat the l|eachate generated from the MSW waste
processing.

g) As per the Condition No. vii of Schedule -I of Solid Waste Management

Rules, 2016, the landfill site shall be 20 km away from Airports or
Airbase. Dundigal Air Force Academy is located at a distance of about
9.73 km towards South - East direction. However, in the present case,
the proponent has not proposed to establish landfill and Is only a
processing facility including waste to energy plants upto 15 MW
capacity.

h) The MoEF& CC, Gol vide D.O. No. 2219/2017-IA-1II Dt. 03.07.2017

addressed to the Ministry of Urban Development, New Delhi, clarified
that municipal waste processing facilities like segregation, composting,
RDF making and waste to energy plants upto 15 MW capacity except
landfill are not covered under EIA Notification 2006 and hence do not
require prior environmental clearance.

It was also mentioned that if the activities of incineration, RDF making
and waste to energy plant are proposed along with the new site of
solid waste disposal facility/ landfill, it is advisable to obtain an
integrated prior EC for these projects.Further, the forests, rivers,
ponds, wet lands and low lying areas are ecologically sensitive areas
and are critical in environmental point of view, it may not be
appropriate to exempt this activity of municipal solid waste disposal
site or landfill site from the requirement of prior EC.However, in the
present case, the proponent has not proposed to establish landfill and

is only a processing facility including waste to energy plants upto 15

MW capacity.



j) The Board received Complaint dt. 19.11.2022 from the villagers of
Pyaranagar, Nallavally & Kothapally, against the establishment of the
proposed Municipal Sclid waste treatment facility at Pyaranagar (V),
Gummadidala (M), Sangareddy District. Some of the issues raised in

4

the complaint and the compfiance is as below:

SIL.No Compliant Compliance
Issues

- The proposed | Pyaranagar village is located at a
site is | distance of about 850 meters.
surrounded by | Nallavelly village is locatedat a
Pyaranagar, distance of about 1.92 km
Nallavally&Koth | &Nallavelly Reserved forest followed
-apally villages. | by Hyderabad - Narsapur High Way

at a distance of about 500 meters.

As per the MSW Rules 2016, the
nearest human habitation shall be at
a distance of 200 mts from the
landfill facility, however the present
facility is only a processing facility,
however the criteria of habitation is
also in compliance.

2. There will be | The present case, the proponent has
destruction of | not proposed to establish landfill
forest due to| /dump yard and is only a processing
the proposed | facility including waste to energy
dump yard and | plants upto 15 MW capacity.
approach road. | The processing facility is also not

existing in the forest land.

However the project has obtained
approval on 07.01.2023 from the O/o
Prl Chief Conservation of Forests,
Telangana Aranya Bhavan for
diversion of 0.6228 ha of forest land
for laying approach road to the MSW
processing facility.

3. The proposed | The Air Force Academy Dundigal is
site is within 20 | located at a distance of about 9.73
km from | km towards South - East direction.
Dundigal Air | However, in the present case, the
Force Academy | proponent has not proposed to
| which is | establish landfil and hence the
against Municipal Solid Waste Rules
Municipal Solid | Schedule-I, Condition No. vii is not
Waste Rules | applicable.

Schedule-I,
Condition No.
vii. ]




Proposed
project has not
obtained EC
and not
conducted
public hearing
to obtain views
and opinion of
the public of
the
surrounding
villages.

The MoEF& CC, Gol vide D.O. No.
2219/2017-IA-III Dt. 03.07.2017
addressed to the Ministry of Urban
Development, New Delhi, clarified
that municipal waste processing
facilities like segregation,
composting, RDF making and waste
to energy plants upto 15 MW
capacity except landfill are not
covered under EIA Notification 2006
and hence do not require prior
environmental clearance.

k) The Committee reviewed the details of the facility.

) The representative of the industry have attended the meeting and
informed that they are not proposing to establish landfill and is only a
processing facility including waste to energy plant upto 15 MW
capacity and further informed that all the above restrictions are
applicable to the land fill site only and not to the processing facility,
where the waste is just processed and the final inert waste is proposed
to dispose to Jawahar Nagar dump site for land filling.

Regarding non allocation of sy no’s, the representative informed that
they have requested GHMC to issue sy no’s from the concerned
Revenue Department is under process. The representative has
submitted the GPS coordinates of the four corners of the site.

Further, they informed that, they will comply with all the conditions of
the Board and requested to issue CFE of the Board.

6. The Committee after detailed discussion recommended to issue CFE
incorporating the GPS coordinates of the four corners of the site with the
following conditions:

a) NOC from Air Force Academy Dundigal before applying of CFO.

b) Submission of survey na's before applying of CFO.

¢) Undertaking for not carrying any land fill activity within the processing
facility.



7. As per the recommendations of the CFE Committee, the Board issued CFE
order dt. 06.02.2023 to the proposed project for the followihg capacities
stipulating specific conditions to control water pollution, air pollution and
solid waste management:

A. Raw materials: o

Municipal Solid Waste 4000 TPD

(MSW)

B. Products:

Sl.No. Product Capacity
1 Biogas 260 TPD
2 Compost 200 TPD
3 RDF *2035 TPD
= Recycled Plastics S0 TPD

C. Waste to energy Plant

Sl.No. | Product Capacity
1 Electricity 15 MW

*The RDF of 1000 TPD shall be used as Raw Material. The remaining 1035
TPD shall be disposed to other waste to energy plants/Cement plants.
Copy of the CFE order is enclosed as Annexure-I.

8. It is to submit that; the following Writ Petitions were filed in the Hon'ble
High Court for the State c!f Telangana praying to direct the respondents to
stop all construction activities of Municipal Solid Waste Management
Plantin Pyaranagar village, Gummadidala Mandal, Sangareddy District.
The details are submitted as follows:

S.No. | Writ Petition No. Case status
1. WP.35150/2024 filed | The Hon'ble High Court disposed the
by Smt.K.Lakshmi cases vide order dt:13.12.2024
2: WP.35152/2024 filed | directing the Assistant Director of
by Dr.Gadipally | Survey and Land records to conduct
Kanaka Raju survey and demarcation of subject
P WP.35154/2024 filed | lands after issuing notice to the
by Smt.P. Rama Devi | petitioner and all interested persons
4, WP.35170/2024 filed | including Forest department as the
by Smt. Kongara |subject lands are adjacent to the
Varalakshmamma forest land, on the expenses /costs
5. WP.35187/2024 filed | being incurred by the petitioner for
by Sri.P.Partha | fixing boundary stones/kaddies, and
Sarathy furnish a copy of the survey report
6. WP.35219/2024 filed | along with the Tonch map to the
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by Sri.Sai Prasanna
Tanjavore

petitioner within a period of 2 months
from the date of receipt of the order.
Copy of the order is enclosed as
Annexure-II.

WP.3895/2024 filed by
Smt. P. Rama Devi &
Others

The Hon’ble High Court disposed the
case vide order dt:11.02.2025 and
ordered as follows:

Keeping in mind the object of the
State and the grievance of the
petitioners as stated above, this
Court deems it appropriate that ends
of justice would be met If the|.
respondents are directed to conduct
survey of the subject lands in the
presence of the petitioners on the
date mentioned in the impugned
notices, strictly adhering to the
Circular instructions issued by the
Commissioner, Survey, Settlements
and Land Records vide
Rc.No.N1/6543/99 dated 25.07.2001,
Rc.No.N1/1408/07,dated 13.07.2007,
and Rc.No.N2/1741/2010, dated
18.05.2010 and after considering the
objections, if any, submitted by the
petitioners and localise the subject
lands as well as the lands claimed by

‘the Government and proceed with

construction of the Plant. Till such
time, the respondents are directed

| not to take any coercive steps against

the petitioners lands. It is needless to

observe that survey conducted by the

respondents does not take away the

existing rights of the petitioners nor it
creates any rights in favour of the

contesting parties. If the parties are

aggrieved with the survey conducted |
and if any of their rights are violated,

they are at liberty to take appropriate

steps in accordance of law.

With the above observations, this
Writ Petition is disposed of. There
shall be no order as to cosis.

As a sequel, the miscellaneous
petitions pending, if any, shall stand
closed.

Copy of the order is enclosed as
Annexure-III.
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WP.3917/2025 filed by
Smt.A.Swarnalatha

The Hon’ble High Court heard the
case and issued order dt:12.02.2025
as fellows:

Therefore, respondent Nos. 2 and 7
are directed not to proceed further
for setting up of the Integrated
Municipal Solid Waste Processing
facility along with landfill at
Pyaranagar Village, Gummadidala
Mandal, Sangareddy District, till
25.02.2025.

List on 25.02.2025,

However, this order will not come in
the way of respondent No.2 in
conducting regular survey and laying
of road.

Subsequently, the Hon’ble High Court
vide order dt:19.03.2025 extended
the interim order granted earlier till
the next date of hearing and posted
the case on 19.04.2025.

The Hon'ble High Court heard the
case and issued order dt:30.04.2025
as follows:

At the request of Mr. Ch. Ravi Kumar,
learned Assistant Government
Pleader attached to the office of
learned Advocate General, to file
counter, list on 17.06.2025.

Till then, the interim order granted
earlier is extended.

The case is pending.

Copies of orders are enclosed as
Annexure-1IV.

WP.5313/2025 filed by
Smt.P. Rama Devi

No orders are passed. The case is
pending.

The case details are enclosed as
Annexure-V.




9. The proposed site of the project was inspected by the Board officials on
11.06.2025. It was observed that the proponent has laid approach road
of about 500 m and constructed the boundary wall on East, West and
South side of the premises. The proponent has not yet constructed the
processing plant.

10. It is to submit that the proposed project of Municiapl Solid Waste
Management Plant has not proposed to establish landfill and proposed
processing facility including waste to energy plants upto 15 MW capacity.
The proposal was reviewed in the CFE Committee and as per the
recommendations of the Committee, the Board issued CFE order
06.02.2023, duly stipulating specific conditions to control water pollution,
air pollution and solid waste management.

Submitted.

Date: 13.06.2025. g A
,r‘?q._* "
Place: R.C. Puram. \J‘jﬁs/ -
ENVIRONMENTAL ENGINEER

" ENVIRONMENTAL ENGINEER '

1.G. Pollution Control Board
Regional Office, R.C.Puram,
t Sangareddy Dist. 502 032 ]
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TELANGANA STATE POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE

5 : i Phaone: 23887500
ANATHNAGAR, HYDERABAD - 500 018 Bt s

Waebsile. www tepch can.gov.in

CONSENT ORDER FOR ESTABLISHMENT — RED CATEGORY

Order No. 4258760/ TSPCB/CFE/RO-RCPISWM/HO/2023 - Dt.06.02.2023

Sub:  TSPCB - CFE - M/s. Hyderabad Integrated MSW Ltd., Pyaranagar,
Nallavelli Village, Gummadidala Mandal, (GPS Co-ordinates — West
side E-78°19'26.49”, N-17°43'19.08” and South east — E-78°20'20.68",
N-17°42'43.63”, South West Side E-78"19'22.92"N-17"42'58.84"
Sangareddy District — Consent for Establishment of the Board under
Sec.25 of Water (Prevention & Control of Pollution) Act, 1974 and Under
Sec.21 of Air (Prevention & Control of Pollution) Act, 1981 - Issued — Reg,

Ref: 1. CFE application received through TS iPASS on 06.01.2023.
2. RO, RC Puram verification report dated 20.01.2023.
3. CFE Commitiee meeting hald on 24 01.2023
4. Industry's letter submittad on 28.01.2023 & 30.01.2023

e R

1, In the reference 1st cited. an application was submitted to the Board seeking Consent for
Establishment (CFE) to set up Integrated Municipal Solid Waste Processing facility
comprising of Power Planl, Compost plant, Bic Methanization and ROF ete. as mentioned
belcw, with a casl of Rs, 44 550 Lakhs.

A. Raw Materials -

|_Municipal Solid Waste (MSW; | 4000 TPD |

B. Products:

i 8L | Products Capacity
. No. |
1. Bio-gas 260 TPD _
2 Compost | 200TPD |
3. | RDF 2035 TPD |
4, Recycled Plastics ‘ 80 TPD
| {Granules and LD
| Bags) . o
C. Waste to energy Plant:
SI. | Products |  Capacity
No. | ) =
1 | Electricity | 15MW

*The RDF of 1000 TPD shall be used as Raw Material. The remaining 1035 TPD
shall be disposed to other waste to energy plants/Cement plants.

2 As per the application, the above facility is to be located at Pyaranagar, Nallavelli Village,
Gummadidala Mandal, Sangareddy District with a total area of Acres 120.12 Guntas.
3 In the reference 2™ cited, the Environmental Engineer, Regional Office,

RC Puram, T.S.Pcliution Control Board reported that the above site was inspected on
20.01.2023 and observed that the site is surrounded by:

North Open Land (covered with forest area) followed by Pyaranagar village at a
distance of about 850 meters.

Saouth Nallavelly Reserved forest followed by Hyderabad — Narsapur High Way at
a distance of about 500 meters.

East Forest land followed by agricultural land followed by Nallavelly village at a

distance of about 1.92 km.

Waeslt Farest area,
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Encl:

To,

®

The Board, after careful scrutiny of the application and verification repert of the Regianal
Officer and after examining in the CFO Committee meeting held on 24.01.2023, hereby
issues CONSENT FOR ESTABLISHMENT to your facility under Section 25 of Water
(Prevention & Control of Pollution) Act, 1674 and under Section 21 of Air (Prevention &
Control of Pollution) Act, 1981 and the rules made there under. This order is issued to the
facility as mentioned at Para (1) only.

This Consent Order now issued is subject to the conditions mentioned in Schedule ‘A and
Schedule 'B'.

This order is issued from pollution control point of view only. Zoning and other regulations
are not considered.

Schedule ‘A’
Schedule 'B’

Sd/-
MEMBER SECRETARY

M/s. Hyderabad Integrated MSW Ltd.,

Pyaranagar, Nallavelli Village, Gummadidala Mandal,

(GPS Co-ordinates — West side E-78%19'26.49”, N-17°43'19.08"
and South east — E-78°20720.68”, N-17°42°43.63",

South West Side E-78°19'22.92"N-17°42'58.84"

Sangareddy District.

ITCFBON g
MWW}

Senior Environmental Engineer



Pollutlon) Act, 1981

. SCHEDULE A

This order is. \ralid for: a “period- af 5 years: iram tha date nfﬁi""ue 'P"ogress on
mplementallnn of the pmlect shall'bé reported to the oricemed ‘hégtdn‘a Office, T=5:
Pollution Control Board onée in six months; The conserit of the Board shaii’be exhibied
in the factory premises.at é conspicuous place for information of the mspechng offi cers

The proponent shall obtam Consent for® Operauon tGFO) frorn TSF'CB -as required

~UndefSec.25/26 of the: Water (Prevention and Control of Polluﬂan) Act, 1974 and under

sec. 21/22 of the  Air {Preuentlon an Contrul .of, Pollttion) Act,” 1981, before
commencement of the’actﬁnty : o

The prﬁponent shall; ensua'e that there* shall nr.st ‘be any cnsm'
technblogy and scope of wnrkmg without prior approval frorn the Bna

Good hcusekeepmg shall’ be mamtamed

The- m-:luﬂry is Hable to pay compensatlon for any enhvironmental =damage caused by it

as fixed by the Hon'ble Coﬂrts Collector and District Magrstrate as’ GN’I' Irab:llty

shall be followed.

Not\'ﬂthstandlng anyth:ng guntalned in lhlS consent order, the Board herehy reserves the

right and powers under Section 27(2)-6f the Water: (Prevenllon & Control of Pallutien)
Act, 1974 and under Sectfon 21 of the; Alr (Preverition & Control of Pollution} Act, 1981

and amendments: thereof, torreview-any -and/er:all the:conditions: Jimposed-herein, o -
modify " conditions or stlpulate any “further -conditionsi‘and to fake actlon mciudmg

revocation of this order in: the mterest of pubilc health and en\nronmenf

~~~~~

Any person aggrieved: by an ordéf made ‘by the Staté Board under Secﬁdn 25, Sechon
26, Section 27 of Wateér Act, 1974 or Section 21 of:Air Act, 1981 may within thirty-days
frum the dafe on which the order:is zommunicated to-him, -prefer an appeal as per the
State - Water: Rules 1976 and Air'Rules; 1982, to such aulhonty (hereinafter referred to
as the Appeilate AUthonty) ‘conétitited” under Section 28 of Water: (Prevention: and
Contro) of Pollution) Act, 1974 and Section 31-of the: Alr (Prevenhoﬁ -and Control of

e §CHEDU§'(:—B‘ R

The-source: =of water’is Bofewall Ths mammum water consumption- shall not exceed the "

fcdlo'.mng S . R @ cos
| sL | - Purpose e Quanﬁ_ty(KLD)"-
Nﬂ..," L _-‘t = 2 "'-'.'.' &
1.. | Procdss . Fr R R _140
-2;_| Boilerfeed/maKe up : ot bt - B
e Washlgg EE T B0 ]
4. |Démestic. O, - A "
45. [Coclingwatermakeup. . [~ 150 sk
“B. 'Greenbelt : : 130 (Recyc!ed e
! - . M -dw@ter) -t f et
T 'Other FliJ‘e gas cleaning o 50 (Recycled”
- : - _water)" i |
“B. Ash querﬁhmg : B e 150 (Recycled |'
" L < water) N
18, Odour Control ; A _. 100 ¥
: 4 Tutal T et B43KLD .~ -

SRT )
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2. The maximum waste water generation shall not exceed the following::

3.

Effluent

Sl [ Quantity (KLD) | Mode of final disposal
No. I
- 1, | Boiler blow |40 After treatment shall be used for Ash
.dewn Quenching
2. | Cooling bleed | 110
off
3. | Domestic 30 Shall be treated in STP of 50 KLD
; capacity and the treated water shall
| | be utilized for on land for gardening
duly meeting the standards
4. |Washirgs |13 | ZLD treatment system:
{Floor-and
‘ Vehicle) _ After ‘treatment in ETP shall be
5. | Leachate: 620 passed through stripper — 600 KLD

and then subjected to Mechanical
Vapour Recompression Technology
of capacity 600 KLD.

The permeates of 480 KLD shall be
used for the process and the rejects
— 120 KLD shall be subject to paddle
dryer and salt shall be disposed to
waste to energy plant.

The disposal of treated Leachate shall follow the following standards:

1.SLNa.- __Parameter Standards
i Suspended solids, mg/l, max 100
i Dissolved solids(inorganic), 2100 i
mgfl, max .. ' B , :
iil.  |'pH value 551t09.0
iv, Ammonical Nitragen (as N), 50
mg/l, max: il
VL Total kjeldahl nitrogen (as N), 100
[ mag/l, max. |
| vi, Biochemical Oxygen Demand | 20
| (3:days at 27°C. mgll. max. . |
vii. Chemical Oxygen Demand, 250 B
-mg/l, max. |
viii. Arseric, (as AS). mgil. max. 02 i
ix. Mercury (as Hg), mg/l, max 0.01 ]
X Lead (as Pb}, mg/l, max 0.1
_xi. | Cadmium (as Cd). mg/l, max 2.0 "
Xl Total Chromium (as Cr), mg/l, ! 2.0
max -
Xii. Coppzr (as Cu), mg/l, max | 3.0
i xiv, Zing (as Zn), mg!l, max : 5.0
1 xv. Nickel (as Ni), mg/l, max__.. _i. . 3.0
Xvi, :Cyanide (as CN), mg/l, max | 0.2
xvii: Chiloride (as Cl), mgfl, max 1000
xviii: Fluoride (as F); ma/l, max 2.0 !
Xix. Phenalic compounds (as 1.0
CEHEOH): mgfl. max

The facility shall obtain NOC from Air Force Academy Dundigal-before
applying of CFO:of the Board.
The facility shall submit survey no’s of the site before applying of
CFO of the Board..

The facility shall not carry any land fill activity within the processing

facility as committed by the industry.

The Sewage Treatment Plant (STP) shall be-constructed and commissioned along with
the commissiening of the activity. All the units of the STP shall be impervious to prevent
ground water pollution.
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14.

15,

18,

17

“18.

19,

20;

4-‘-:The fac-llty sharl con_-l_plﬁ ith the. following for. ;:ontrolhng air pol g;hon

RS 2 8 AT S e TR TH e e 2 o e

g - ord

“The domestn: effluenis shall b&. treated.‘in the STP to the on fand for lmgatnon .

‘Standards, stipulated under Environment - {Pmtecﬁan} Rules, 1986, " notified  and
‘published by Ministry of Environment.and Forests, Govemfiient -of India ‘as specrﬁed in

Schedulé ‘o‘f \ﬂde G S.R. 422 {E) dt. 19 05.1993 and its améndments thereof

Apre—treatmem tank and neutralrzatuon p;t

: bl qw—duwn Enﬁ cﬁbﬁng tower bleed off and’the treated water shall
, 'Lterichln

mpbst plant, the windrow drez st;all be covered:s lth shed and prav:ded

withimpermeable; base Such a base shall be: magle of concrete: or'gompacted: cldy, 50

cm. thick; ha\!lng Permieability ‘cot less'than 10=7 unifsec:- Tha base shall bs

provided with 1 to2 pé‘r cenit-slope-and sircled by fined dralns for co!let:hon of Ieachat.
or stitface: mn—aﬂ*

-' Irr;-:i

Compostlng shall be. camed out ina clcsad shed 0 as m avond odour nuusanc to the
surroundmg area , H !

S. [ Detalls o7 Stack = - Stack1
Nacllt o bl as LN e R
a) “[‘AftachHedto 72 B‘ollé'[s'.. 1 DGsets .-
b)_ | Capacity._ 2X21TPH __|. - 2x500 KVA
¢} 1.Fuel:» -~ MSW RDF i HSD e
. L9)...| Fuel'quantity 1000TPD__ . | AT
77| &) | Stack height (i .60 meters Bt 15 mtrs M 1
f) | Details of Air Pollition ‘Bag ﬁlters' Acoustlc ‘enclosures | -
2 Cont I‘EEqmpment R R 3 Bt
| g)=s - | Standards 1o be cdknplla'_.—,u'a ; 5PM—115m /INmM3 . SPM 115 mgmm

The facility shall install stack of 60 m height for boiler and shall mstail bagﬁlters as i

pollutmn control equopmeﬁt to odntrol the'emissions:
The facnlfty shall meet the ‘emisisons standards as as prescnbed in Schedula - II;{C') nf
the Solid waste: Management Rules, 2016.e; Partf culate matter — 50 mg/Nm*, ‘HCI - 50
ma/Nm?® ,502— 200 mg/Nm®, CO ~106°F mg/Nm? , Total Ofganic Carbon - 20 mgINm
HF -4 mg.'Nm /NOx- 400, mngm . (Standand refers to half hourly average): -

Total dioxins and furanes = 0.1 ﬁgTEOJNm’ Cd+Th+ their cnmpounds — 0. OSmQINm

and Sh+As £Pb+ Cr+Cu+Gu+Mn+N|+V+ the:r compdunds — 0. DEmngm

The facility ‘hall prowde Gonlmdes Ermssmn Monitaring System[OCEMS) forJhe siack

attached to the boilers for parameters SPM 302 ‘NOx, HCL & CO and shall connect ta
TSPEB server: i

The facility shall lay m’cernal cement cuncrete roads fnr movements of VEhICIES \Mthln the
processing facnlnty ; e 5 L

The facility shall tranispon tha swW in closed vehlcles only and ensure that there is nu
spillage of MSW dunng trausportahon ;

e _.‘_: i

The*incoming wastes “at site 'shall be malntalned priar to further procesm
extent possible, the waste ‘storage area should be covered. If, such storage’is done in
an‘open area, it shall be .pro ided A rmpermeab[e base with facility -for collectionof
leaghate. and surfa“te watef’ dm-uff into'lined drains Ieadlng toa Ieachate treatmem and

disposal facarrty .3 ot i

The proponent shall ensure oompllance of the Naﬂonai Ambtent Air-quality standards.
notified by:MoE&F, Gol vide nofifitation No. GSR azG(E) dated: 8.1 2009 dunng
construction and ‘Tegular ope’raﬂona! ph s& of‘the project:’ AL 1y

Diesel generators shall bé |nstalleci ina closed area:with sﬂencérs anﬁ sbltabIe ‘noise
absorption systems, The ambient noise level shall not exceed 65 dB(A) dunng day time

 and 55 dB(A) during night t‘:me

Ambient ndise levels. should cenfcrrn tu the residential standards both dunng d:ay and
mght Incrémental. polluhan Ioads on tha ambient air and noise quality shourd be closely
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21,

Solid / Hazardous Waste:

®

monitored during construction phase. Adequate measures should be made to reduce

ambient a
standards

ir and noise level during consiruction phase, so as to conform to the stipulated
by the CPCB.

Vehicles hired to bring construction material to the site should be in a good condition
and should conform to ambient air and noise standards and should be operated only
during non peak hours.

22, The facility shall comply with the following:

23,

24,

SI. | Name of the Waste | Quantity Disposal option
No. | _

i1. | Waste Qil/ Used Qil 200 LPM Shall be sent to Board’s

? authorized Recyclers

; S /Repressors

Eoh Inert A 400 TPD : Shall be sent to M/s. Jawahar

! : o e ! Nagar dump site for land |

3.~ | Bottom &7fly Ash | 250 TPD | filling/further processing.

The compost plant and other processing facilities shall follow the conditions as follows:

i The incoming solid wastes and the wastes storage at site shall-be covered.

ii. The facility shall provide a system for collection of leachate and surface
water run-of in to lined drains leading to leachate treatment and disposal
facility. :

iii. iNecessary precautions. shall be taken to minimize nuisance of odor, flies,
-rodents bird'menace and fire hazard.

iv. In case of breakdown or maintenance of plant, waste intake shall be at
stopped .and arrangements be worked out for diversion of wastes to the
landfill site.

V. Pre-process and post-process rsjects shall be removed from the
processing facility on regular basis and shall not be allowed to pile at
the site. Recyclables shall be routed through appropriate vendors. The
non-recyclables 'shall be sent for well-designed landfill site(s).

Vi In case of compost plant, the windrow area shall be provided with
impermeable base. Sucha base shall be made of concrete or compacted
clay, 50 cm thick, having permeability coefficient less than 10-7Tem/sec. The
base shall be provided with 1 to 2 percent slope and circled by lined drains
for collection: of leachate or surface run-off.

Wi, Ambient air .quality monitoring shall be reqularly carried out particularly for
checking odour nuisance at down-wind direction on the boundary of
processing plant.

viii.  In'orderto ensure safe application of compost, the following specifications for
compost quality shall be met, namely:

i-Parameters “l'Concentration:not to exceed * (mg/kg dry

basis, except pH value and C/N ratio
Arsenic A0.00 7
Cadmium 5.00

‘ Chromium 50,00

Copper 300.00

Lead | 100.00 &

Mercury 0.15

Nickel ~ 1. 50.00 o
Zine 1000.00

C/N ratio 20-40

‘PH 5.5 -85

The facility shall-construct silos for storage of fly ash and’the bottom ash shall be
transported through closed system only.

The solid V\{a_sie gen_erated_shall be properly colliected and segregated before disposal
ta the municipal facility. Waste paper, cartons, thermocol, plastic waste, glass etc.,
shall be disposed to recycling units. E-Waste shall be disposed to authorized
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recychng units: The orga‘nrc waste shall be composted

All:the topsml excabated during cnnstruction attivities should be stored for use in
horticultureflandscape development withiin the facility site.

The famhty shall takegthe authonzatwn under Rule-16[1)[c] of the Sr.-lud Waste

Management Rules, 2016. i ]

The following rules and Pegu!ahnns notrﬂed by the MoE&F ‘Gol shall be |mplemented
a} Solid Waste Magagemem Rules, 2016. g
b) Construc’non and/Demolition Waste Maragement Rules, 2018.

e

c) Haﬁardnus ‘and G)ther Wastes (Management and Transboundary Movement)
‘Rules, 2016:0 {1 .

d) The PIasthaste Management Rules 2016 and amendments thereof
e) DBatteries Waste Management Rules, 2022.

f) . E-Waste (Managament) Rules, 2016 and its Amendment Rules, 2018.
g) -ﬁfgani-;ﬂedical Waéte Management Rules, 2016 “and”its Amendment Rules, ’

p z

Other Conditioris: ; ‘

28, The facility shall maintain- huffer zone on all the sides as committed and
develop green belt of5to 8 mtrs width with mll gruwung trees.

28, The Bio-gas génerated'in‘the facility after operation shall be maximum utilized
for captive consumpﬁén and. the remammg shail ‘be expnrted to requisite

; industries ,
30.  The compostable_ waate after cnmposﬂng atisli “be a5l ‘as compost and
s maintain records.’ f% ! ‘
31.  The recyclable plastlc'waste shaiibe used for in- house ‘granules: making/LD
: -Bags. g i
=32, The facility shalb deveffoptthlck green belt with tall growing trees alb- along the
farest area approach :‘nadi ';’:f‘

33, Thick Green Belt shall Be develeped along ‘the boundary of the facility in 33% area.

Green belt devaloprnenl 3hall b’e«sfarted  along with the construction activity.
The facllsty shall not dlsturb the: exlstmg gmenbelt providad
34, The facility shall take proper measures “for ‘control of odour nuisance. In case
persistent odour/éxists, necessary measures shall takenoﬂmemdse the facillty should .
e -go for alternate site. u,;‘,: s

35  TheMsw carmng vahﬁés shall not pass through the v1||age roac!. i ’

38.  The facility:shall obtaini Plastic Waste, Authiorization from the Board & Extended
Producer Reasanability:- ~ '(EPR) Registration in the website
https:/feprplastic.cpcb. gdv inl#!plastlc!home

37. . The fgcility shall obtaini necessary permissions for the proposed actwuty frorn the

: concemed Government departments / concerned authorities.

38 The facility shall ensure that there shall not be any change in the process technology
and scope-of working withnut prior approval from the Board.

38.  The operator of facility shall submit the Annual report to the local body in: Foiviilt an
or befare the 30th day otApriI every year

40. The. facll’ty shall comply 3 w|th all the directions'issued by the Bnard frorn time to time. -

4. The facility- shall" submit the Sunrey Nos. after- obtammg from the concarned
departmient. }_ S , G

42.  The industry shall aflocate a minimum of 1% of its: project cost towards CSR
(Corporate Social Responsrble) activities during construction period and 0.20%
of the project-cost per yéar during operational period for 10 years.

43 The proponent shall 1ay internal cen‘lent com:rete ‘roads for movemen! of
. : vehlcles within the d utﬁp yard.
44,

The prnponenl shall. pr‘ovude Gl sheals for cowrmg for tha belt r.onvayor and

o aban
i s
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45.

48.

47.

48,
49,

50.
51.

To,

®

also install adequate dust suppression equipment at all around the stockpiles.

The proponent shall take adeguate measures to control self-ignition of
municipal solid waste.

The proponent shall regularly conduct ground water, ambient air monitoring
around the dump site regularly.

The vehicles transporting municipal solid waste shall be covered with tarpaulin
covers,

The facility shall provide compound wall /fencing to avoid entering of animals etc,.

The facility should comply ‘with. the Solid Waste Management Rules, 2016 and its
amendments.

The Board may stipulate/delete any other conditions if necessary.

Concealing the factual data or submission of “alse information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdraiwal ‘of this order and attract action under the provisions of relevant pollution
control Acts.

Sd!-
MEMBER SECRETARY

M/s. Hyderabad Integrated MSW Ltd.,

Pyaranagar, Nallavelli Village, Gummagidala Mandal,

(GPS Co-ordinates — West side E-78°19°26.49", N-17°43'19.08”
and South east — E-76°20'20.68”, N-17°42'43.63",

South West Side E-78°19722.92”"N-17°42'568.84”

Sangareddy District.

Benior Environmental Engineer



Annexure=1l

THE HON’BLE SRI JUSTICE C.V. BHASKAR REDDY

WRIT PETITION No.35150 of 2024

ORDER:

It is stated that the petitioner is the pattadar and possessor of
the agricultural lands to an extent of Ac.4.37 gis., in Sy.No.2/ es,
Ac.2.00 gts., in Sy.No.3/ &5, Ac.2.36 gts., in Sy.No.4/es, Ac.2.19 gts..
in 8y.No.2/¢3, Ac.0.20 gts., in Sy.Ne.3/¢: Ac.1.18 gts., in
Sy.No.4/es, total admeasuring Ac.14.10 gis., situated at Pyaranagar
Village, Gummadidala Mandal, Sangareddy District, having
purchased the same under & registered sale deed bearing document
No.167 of 2002, dated 19.01.2002. 1t is also stated that his name has
been recorded in the revenue records and pattadar passbooks and
title deeds have also been issued in his favour in respect of the
subject property vide passbook No.T09030030119 Khata No.60077.
It is further stated that the petitioner is also receiving various
incentives as investment subsidics sectioned by the Government
under various schemes and they are in active cultivation of the said

lands.

2. Considered the submissions of the learned counsel for the
respective parties and with their consent this wril petition is disposed

of at the admission stage.



3 Sri B. Chandrasen Reddy, learned Senior Counsel for the
petitioner has vehemently contended that adjacent to the petitioner’s
patts lands, an extent of Ac.150.00 gts., of land is recorded as
government land in all the revenue records and the same is allotted to
respondent No. 10-and in the guaise of the same, respondent No.10 and
its agency are frequently interfering with the peaceful possession of
the petitioner over the subject lands disputing that the said lands are
forming part of the allotted lands. It is further contended that the
réspondent authorifies, without conducting. survey and demarcation
of the said lands with clear boundaries and localisation of the same,

are frequently making efforts to éncroach upon the petitioner’s lands.

4. Sinee it is fairly submitted by the learned Senior Counsel for the
petitioner that the petitioner has made an online application seeking
to conduct survey and fix the boundaries and for demarcation of the
subject lands and since it is the case of the petitioner that he is the
pattadar :and possessor of the subject lands and his name is also
recorded in the revenue records as pattadar and possessor and since
there is dispute ‘with regard to the part of the lands adjacent to his
lands, which ‘were allotted to respondent No,10 and respondent No,10
is making efforts to encroach upon the lands of the petitioner on the
ground that the State has allotted land to an extent of Ac.150.00 gts.,

to it; this Court without expressing any opinion on the right and



Eee

entitlement of the petitioner over the subject lands and to put a
quietts to the litigatioh, is of the opinioh that the ends of justice:
would be met if .t,hé Assistant Director of Survey and Larid Records is
directed to: conduct the survey and demarcation of‘the subject lands
after issuing notice to the petitioner and all interested. persons
including Forest Department as thesubjectlands are adjacent to the
forest land, on ‘the éxpenses/costs being itcurred: by the petitioner for
fixing boundary stones/kaddies, and farnish a copy of the survey
report along with the Torich map to the petitioner, within a period of
two (02) months from the :d'a‘te of receipt of a copy of the order.
However, if the petitioner is aggrieved with the said survey report, he
is at liberty to avail the remedies as available urdes law, “Tiil sutvey
and demarcation asi directed above is completed; both:the parties are

directed to maintain status guo over the:subjectilands in all tespects.
5.  With the above.directions, this Writ Petition is.disposed of,

As a sequel, miséellanesus applications penditg if any; shall

stand ¢losed.. No costs.

C.V. BHASKAR REDDY, J
Date: 13.12.2024
Pvt
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pleased to.issue a Writ Order or Direction more porticularly onein the notureof Writof Mandnmus'to declare the Indction of e Respondentsiin
conducting the survey of the petitioners agricultiiral lnd In 53 No 27/00 an'extint of Ac 031 gte Sy No 27/EFan exfent of Ac:032 gts Sy No28/Ean
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w1514 gls sitwated at Pyaronagar Village Gumnitadidila Muanilal Soigareddy District erstwhile Medale Distéict inspite of malting Fline petition on24 06
2024 as {lepal nrb!tmryng.rnsr the provisions of Survey and"Boundaries Act'1923 G'Osand ciredlars dnd Alsé agaiiist principles of natural Justice and
againstall sctticd principles o 1aw and consequently direct tite responieiits to conduct the strvey/subdivision survey as per FLine Petition dE24 16 2024
in respéct of petifioners agricultural Tand in' Sy No' 27/ an‘extent of Ac 031 pts-Sy No 27/ 4n-extent OFAL 032 gts Sy:No 29/.un extent oFAc 414 gts Sy No
27/Cn an extent of Ac 031 gts S3-N6.29/W2 an exterit of Ak 414 gty and Sy No 20/an an-extent ofAe#13 gis totnlly sdmeasuring Ac1514 gts situared at
Pyaranagar Village Gummadidala Mandal Sangareddy Distrlct erstwlile Medale District sirid to finss . .
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PETITIQNER(S)

5No | Petitioner(S) Nams i

Smt P Rama Devi
\W/o Srinivass Murthy-Aged 64 yenrs Oce Househald Rio H Mo 28 RevepueBoard Colony: Malakpet Hyderabad

RESPONDENT(S)
RMo |Respondeni(S) Name
" The State of Telangono
Ttep by its-Brincipal Secretary Revenus Department Dr BR AmbediarBhavan Secretarint Hyderabad
" The Distict Callecror
Sungareddy District Sangareddy
4 The Tahsildar
Gummadidala Mandal Sangareddy District
4 “The Mandal Suryeyor
' Curnmudidnla Mandal Sangureddy District
g “Fhe Joint Dirocror-Suryey.and Land Records
Narnyanaguda Hyderabad
. 'Deputy Tnspector of Surveyor
Sangareddy
4 The Greater Hydurahad Manicipal Corporation
“Tank Bund Rond Hyderabad Rep by its Comniissivner
" The District Forest Officey
Sangareddy
g Telnngana.State Pollntlon Control Hoard
A3 Paryuvacan Bhavan Sausthougar Taad Sanathnogar Industrial Tstate Sunathinagar Hyderabad
s Hyderabad Integrated MSW Limited
{ &
Level 118 Aurobinde G n'laxy-ﬂyderubadﬂno_wjulgc Ciry Hitech City Raad Hyderabad 500 081 Telangaua Stute.
CASE HISTORY
List Date Judge/Judge(s) MName Businzss
QORDERS
Orderon dudge Name Date of Oxdes | Order Type Order Details
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CASE DETAILS
PRIMARY DETAILS:
Main-Nuamber WP35170/2024 - SR Rumber- ﬁvésasnumuu
TNR No. HOHCO0682702024 ." B
Petitioner Smt.Kongara Vnrﬂ!':kshvnn.mmw Respondent. TheState of Tedangann
Pofitioner Advocate | B VAMSHITTHAR REDI}Y ‘Respondent Advocate ;'GP’F,.DR REVENUE-
Cose ;mgary 7 NON-SERVICE ‘District: SANGAREDDY
Filitig Date ‘ 1212044 - Registration Date i "12/1212024
Listing Date ; 16/12/2024 ‘Case Stahes DISPOSED
Disposal Date 16-12-2024 Disposal Type | DISPOSED OF NGO COSTS:
‘Purpose ADMISSION (REVENUE), .
Hon'ble Judges The E;hnuurubh Sel .Tu:ﬂca. CV. BHJMREbﬁY
Categary
Crtegéry we Sib Catégory | RovESUE
Sub Sub Category :gngf’;i? R, |
1 ﬁ_trm
A Nmbar Filing Date Advomhﬂnme ' MiscPapier Type Sintus Prayér ‘Order Date :Drder
1A 172024 121212024 B VAMSHIDVHAR REDDY ‘Dirééiion Petitlon ‘Dispostd [T PRAYER 16122043
- USR Details i
USR Number Advocite Nafme VSR Type | 3 USRFEIi-ngDﬁIL- 7 Remarks
7 7 CONNECTED MATTERS B
Connected Case Numlier | I 7
VAKALATH
Advécate Eeﬂe . Advocate b;ame | P!R Ne. Benfacks
 IRALCOURTDETAILS
PRAYER

to iSsue 5 Writ Order or Direction more partteulnrly-one in the noture of Wit af Mandamus-to-declire the inacHon of flia:Respondents in ‘canducting the
survey of the petitionersagricaltural land in 8y No35 an ektent ofA¢ 419.gts and Sy No 36'on extent of Ac 13 39.gis totally ndmeasiving Ae: 1813 gts:
situnted nt Pyaranagar Village-Gummadldela Mandal Sangaredily. District eFstwiiite Medalk District ingplte'of makihg Fline petition on'24 06 2024 ns
illegal arbiirory against the provisions of Survey-and BouridariesAct 1923.G Osand circulnrs-and also agalnst principles of natural justice.and against ol
settled principles of Jaw and consequently direct the respondents to conduct the surveyfsubdivislon suivey as-per FLine Petition dt24'06 2024 in respeet

| of prtifioners sgricultural 1and in Sy Ne'35.0n extent ol Ac 419 gty nnd Sy No:36 an extentof Ac13 34 gis totally ndineasuring Ac18 13 gts situsted af
Pyaranagar Village Gummadidala Mandnl Sangareddy District erstwhile Medal District undito pass
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PETITIONER(S)

SNo | Petitioner(S) Name 3 ’ :

Smt iCongara Varnlnlmmuumn Ll e

Wiu Tirgmatainh Aged 85 years Oee: Hnuseunm Rio Clmndnpuram Vilmge Nandigama Mandal Krishna District
B g

RI.’SPGNDEWI‘(S]

RMNo |Respondent(S) Name

The Stare of Telangana '

Tep by ils Principal Secrétory Revenue Depurtment Dr B R Ambedior Bhavan Secretorint uydmn

‘The District Collector
Sangareddy District Sangareddy- P

The Tahsildox’
Gummadidala Mandal Saugaveddy District

| The Mandal Surveyor
‘Gummadidala Mandz) Sangareddy District

The Jaiat Director Survey and Lond Records
| Narayanapuds Hyderabad

Dreputy Inspecior of Surveyor
Sapgarsddy

The Greater Hyderabad Municipal Corporation
Tank Bunid Read Hyderabad Rep by its Commissioner

The DMstrict Forest Officer
Sangareddy

Telungana Stite Pollution Control Board.
A3 Paryavaran Bhavon Smntpnug_nr'I,il‘mi'd'-Sanuthnngnnlndustrm Estate Sunathnagar Hyderabad

Telapgana State Pollution Conjral Board

lﬂ A3 Pnrysufun'nhavnn SanathnagurRead Sanathnagor Industrial Esfate Sapathnagar Hydersbad
- ;lyﬁcrabud iﬁiegntn‘d MSW i}imlte;i
Level, unfuarohindn Galaxy Hyderabad: Knmvle&gu Cny ‘Hitech Cnty Rond-Hyderabad 500 081 Telangaoa State
CASR HISTDRY
L—ia:. Date - {Judkeij‘l':dgﬂ:s) Name | | Business
ot =
Dndfr on )um:e Name ‘l | Date of Ordes, | Grder 'Ih:e Order Details

@ Contant owped, updatad and maintaingd by ths High Gd;':iit-idr.ma‘smlgpr Telanpana. This webslig belengs o High Court for the State of Telanaana.,

Platiorm is designed, a,aye!opeq. anil hosted by Mational ino matics Canirs (hitptfwww.nic.nd),
sinistTy o Elecvonics & nlormaton Technelegy (hitp/imeity,gov.in/}, Government of India




I .Aa.,;. [‘

S

CASE DETAILS
PRIMARY DETAILS
Maln Mirmber ‘| We3s18712024 'SR Number WPSR 50155/2024
eNm o, HBHE01068 2142014 |
Petitioner Sl P: Partha Sarathy Respondent TheState-of Telngann.
Petitioner Advocate B VAﬂlsHTﬂHAIl‘REnDY RespondentAdvocate: GPPORREVENUE
‘Case Category NON-SERVICE ;Distri:t» SANGAREDDY
Filing Date 1211272024 Registration Date. 121272024
Listing Date 1371302024 Cose'Stats DISPOSED
Disposal Date (13-12-2024 Dispnsal Type WITHDRAWN
Pisrpose ADMISSION (REVENUE) 7
Hoa'ble Judges Thé Honourable Sri J lrsﬂcé C.V. BHASKAR REDDY
) 7 (L;ategory
‘Category WP Sub Category REVENUE
Sub Sub Category- SURVEY SETTLEMENT & LAND RECORDS 7
| TADETAILS 7
‘.IA MNumber  [Filing Date. | AdvocateName "M-isﬁ.lf"hpbr'lype Status ‘ Prayer Grd;r'Dnlc Order
1412024 120122024 [BYAMSHIDHARREDDY Ditection Petition. ;Dlspl;!!ii IAPRAYER  |13/2mose
Uéﬁ:ﬁq‘,{uﬂ_s N |
|| USR Nomber Advotate r-ruﬁ: | Usrtvpe USR.Filing Daie £!gmat]g§.-'
) commmnmms
‘Connected C::s: }‘Jumlxr B |
VAKALATH

Advatate Code Advocite Nurae FiR No. Remarks
15584 GP FOR FORESTS SRy ==

TR[AL‘(‘:'_O URT DETAILS

PRAYER

pleased to jssue a Writ Order or Direction more pifticulsirly one in‘the natare of Writ of Mondamus to declare the inaction 4f the Respondents in
conducting the survey of the'petitioners ngricultural land in'SyNo 40 and 41 admeasuringAe 1621 gts situsted atPyaranagar Vitlage Gunimadidaln
Mendal Sangareddy Distrlet ersewhile Med4k District Inspite.of maling Fline petitlon.on 24 06 2024 as 1 lega! nrbitrary against the providions:of Survey
and Boundaries Act 1923 G Osand cireulars and also sgaipst principles of natural josfice-and against all scttied prlnﬁ?iu ‘of law and consequentty direet
the respondents'ta conduct the survey/sulidiviélon survey as par Fiine Petition dt 24 06 2024 n respeckof; petitionéry ngricularal Iand in Sy'No 40 nnd 41
admeasuring Ac 1621 gis situated at Pyaranagar Village Gommadidala Mandal Sangdreddy Districterstwhile:Mednk Distrlce and ta pass

B T S S
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# - PETITIONER(S)

5Ma Petitionés(3) Mame

Sri P Partha Sarathy
&fy Rumalcotainh Aged 54 years Oce agriculture Rio 161742/H Malakpet Hyderabad

RESPONDENT(S)
RNo Rtspnndem(S) Name
i The State of Telangana i
Tep by its Principal Seerctary Revenue Departent Dr B R Ambedkar Bhavan Seeretariot Hydersibad
A The District Collectar
Sangareddy-District Sapgareddy
» | 'The Tahstldar
Gummadidala Mandal San garedigy District
" The-Mandal Surveyor
| Gummadidila Mands) Sangareddy District
T
o The Joint Divector Survey apd Lund Records
Na ruy;nn:ngndu.]—lydarnb:ﬂ
5 Deputy Inspector of Surveyer
Sungareddy
i The Grenter Hyderabad Munpicipal Corporation
‘Tank Bund Rbad Hyderabad Rep-by ifs Commifssioner
5 The Distriot Farest Officer
-Sungareddy
5 “Telangunu State Pollngon:Contral Boprd:
A3 Puryavoran Bhavnn-sammn'ngu-nnad,s'anurhnagnr—ln'dnsn-lnl.i:;mMmmnaznr Hyderabud
o Hyderabad Integrated MSW Limited-
LeveL 118 Aurobindo-Gataxy Hyderahad Knowledge City Hiteeli City Road Hyderabad-500 031 Telangana.State
CASE HISTORY
ListDaio Tudgelludge(s) Narhe . Business
ORDERS
| Order on [Tudge Name Date.of Ordes Order Type Qrder Details
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CASE DETAILS
PRIMARY DETAILS:
; Main Nnmber ‘WP 35219/2024 SR Numiber WPSR50153/2024
CNR No. | HBHCO18682 763024
Petitioner Smt. Sal Prosanno Tanfavore Respandeni The State-of Telangann
;gi-unncr- Advoeate F.\f".&MSHIIZI_HM!:REDDT RespondentAdvocate GPFOR REVENUE
Cnse Caiogory ‘NON-SERVICE District SANGAREDDY
Filing Date : A22/2024 ,'chislraliun‘ Date: 13/12/2024
Listing Date 1671212024 Cose Status ISPOSED
Disposal Date 16122024 Dispasal Type DISPOSED: OF NO COSTS
Pirpose ADMISSION (REVENUE)
Hon'lle Judges Th E—Huu#urﬂbl‘cﬁﬂ'a'lmﬂcz-ﬁ“ MSK’AR'RBDI&;)Y
Cnieéﬂry
Cetégory we Siuh Chiegory REVENUE
Sub'Sub Category FIXATION OF BOUNDATIES
V TADETAILS
Mth'b:r Fi![ng”ﬁ'hlc | Advoeate N;imﬁ -Mrsc.'i"npen'ty_ﬁe Status " | Prayer ’_Order-fﬂa‘pa Order
1A1n024 [ 13/122024 B VAMSHIDHAR fEpby Direction Petition Dlsposed | LA PRayE)R ’ 16/T22024
| USR:Detally T
USR. Number 7 Advocate Name USR Type | USR-Filing Die | Réarks
GONN]&CTEHMA‘ITEBS
Cannected Cese Number
VAKALATH
[ Advocate Codei A_d‘lmﬁu Nimg ‘ ‘PR.No. Remarks
15584 GP FOR TORESTS B(R). -
T TRIAL COURT DETAILS 7

PRAVER

plessed to issue a Wit Order-or Directon more particularly oneln the nature of Writof Mantamus to declare the inaction:of the Respondents bn
conrdacting the survey of the petitioners apricultural Innd i Sy No 44 adméasiteing Ac 100°gts sitinted at Pyarsnagor Village Gummadidale Mandal
Sangarcddy Distilet erstwhila Medak District inspite oFrankdng Fline petitlon.on 24 06 2024 as Ulegal arbitrary against the provisivns of Survey and
Boundaries Act 1923 G Osand circulars and-alse agaliist principles of nitnral justice and agatnseall settled principles of Taw and consequently direct the
respondents to conduct thé sutvey/tubdivision survey is per FLine Prtitlon 1 2406 2024.1n respect of pefitioners npricultural land in'Sy No 44
admeasuring Ae 100 gts situnted nf: Pyaranagar Yﬂhﬁecﬁmmﬁﬂmwamﬂ_wﬂ;Sungﬁ_ﬁ'édd?ms‘trﬁ‘;:- etstvhite Medok District'and to pass
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PETITIONER(S) a

S.Ne Petitioner(S) Nome

Smt Sul Prosanna Tanjavore

Wi Venlkataramana Aged 47 years Oce Employee /o H No 84315715 Erragodda Hydersbad

RESPONDENT(S)

R.Mo Rnspnndtm(S).Nams

The State of Telangant

Rep by its Principat Scerctary Revenue Depariment Dr B R Ambediar Bhavan Secretariat Hyderabad

B

The District Callector
Snngareddy District Sangareddy

The Tahsildar
Gummadidala Mandal Spngareddy District

The Mandal Surveyor
Cummadidoln Mandsl Songareddy Distriet

The Juint Director Survey and Land Records
Narayanaguda Hyderabad

Deputy Inspecior of Surveyor
Songureddy

-4

~Ijse Greater Hyderabad Municipal Corporation
Fank Bund Road Hyderabad Rep by its Commissioner

-]

TheeDistrict Forest Offlcer
Sangarcddy

Telangana State Pollution Control Bourd
A3 Paryavarin Bhavan Sanatlinagar Rond Sanathnagar Industrial Estate Sanathnagar Hyderabad

B Hyderabad Integrated MSW Limited

Level 11B Aurabinde Galaxy Hyderabad. Knowledge City Hitech City Road Hyderabad 500 081 Telangana State

CASE HISTORY

‘LT;& Date Tudge/Judge(s) Hame Business |

ORDERS

‘ Orderon I Judge Name Date of Ordes Order Type Order Detals
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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

TUESDAY, THE ELEVENTH DAY OF FEBRUARY
TWO THOUSAND AND TWENTY FIVE

PRESENT
THE HON'BLE SR! JUSTICE C.V. BHASKAR REDDY

WRIT PETITION NO: 3895 OF 2025

Between:

T

bl

4.

AND

o

ol

N @ o

o

Smit. P. Rama Davi, W/o. Srinivasa Murthy Aged, 64 years, Oce. Household,
R/o. H.No.28, Revenue Board Colony, Malakpet, Hydemabad.

Dr. Gadipalli Kanaka Raju, S/o. Laxmaiah, Aged. 65 years, Occ. Doclor,
Rio.Doctors Quarlers, Main Hospital, Singareni Colleries, Kothagudan.

Smt. Sai Prasanna Tanjavore, W/o. Venkataramana Aged. 47 years, Occ
Employee. Rlo. H.No.8-4-315/15, Erragadda, Hyderabad.

SmtK. Lakshmi, , W/o. Ananthaiah, Aged. 48 years, Occ. Household, Rlo.Flat
No.29, RB! Colony, Malakpel, Hyderabad.

Sri. P, Partha Sarathy, Sio. Ramakotalah, Aged, 54 yev.‘ara Qee. agriculture,
Rio. 16-2-742/H, Malakpet, Hyderabad,

Smt.Kongara Varalakshmamma, W/o, Tirumalaiah, Aged. 85 years, Occ.
Household, R/o. Chandapuram Village, Nandigama Mandal, Krishna Dislrict.

LPETITIONERS

The State of Telangana, Rep. by its Principal Secretary, Ravenue
Department, Dr. B.R. Ambedkar Bhavan, Secretarial, Hyderabad.

The District Collector, Sangareddy District, Sangareddy.

The Tahsildar, Gummadidala Mandal, Sangareddy District.

The Mandal Surveyor, Gummadidala Mandal, Sangareddy District.

The Joint Director Survey and Land Recards, Narayanaguda, Hyderabad.
Depuly Inspector of Surveyor, Sangaraeddy,

The Greater Hyderabad Municipal Corporation, Tank Bund Road, Hyderabad,
Rep. by its Commissioner.

The Districl Forest Officer, Sangareddy.

Telangana State Pollufion Conlrol Board, A-3, Paryavaran Bhavan,
Sanathnagar Road, Sanathnagar Industrial Estate, Sanathnagar, Hyderabad.



@ .

10.Hyderabad [ntegrated MSW Limited, Level 11B, Awurobindo Galaxy,
Hyderabad Knowlegge City, Hitech City Road. Hyderabad - 500. 081,
Telangana State,

11.The WIng: Commander, Indian Airforce Academy, Dundigal, Hyderabad,
Telangana State- 500043

12. Assistant Director, Sunvey of Land Records, Sangareddy.
' ...RESPONDENTS

Petition under Article 226 of the ‘Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ, Order or Direction more particularly one in the nature of
Writ of Mandamus, ‘to: declare the action of the Respopdents in Interfering with
the pefitioners part lands by cuiling the trees, shrubs, bushes, craps, levelling
part-of the:petitioners:land, without conducting survey.and.in stark violation of the
status quo orders passed by this Hoen'ble Court vide orders dt.13;’:1'2;2024 and
16.12:2034 in W.PNo.35150 of 2024, WP No.35152 of 2024, W.P.No.,35154 of
2024, W.P.No.35170 of 2024, and W.P.N0.35187 of 2024, illegal, arbitrary,
against principles of natural juslice, against the provisions of the Forest Act,
against zhe..provlsians of Article 300-A of the Conslitufion of India and a‘éainst all
settled principles of law and consequently to direct the respondents to stop all
activities In part of the petitioners: [and in survey Nos.2, 3, 4, 27, 29, 35, 38, 39,
40, 41 and 44 lotally admeasuring Ac 86-13 gts., situated at Pyaranagar Village,
Gummadidala Mandal, Sangareddy District (erstwhile Medak District) in
construction of ihe Municipal solid Waste NManagement Plant in Pyaranagar
Village, Gummadidala: Mandal, Sangareddy District {ersiwhile Medak District)

forthwith.



IANO: 17.0F 2025

Petition. under Section 151 GPG praying that i the: circumstances. stated.

in the affidavit filed in supportofthe -;‘;iétfﬁo'r:l. thes High Gourt may be pleased to
direct the respondents: o stop all activities In parf ofithe pelitioneis laid: in:survey
Nos.2, 3, 4, 27, 28, 35, 86, 3¢, 40, 41, and 44 totally:admeasuring Ac:86-13 gts,
sifuated at Pyarapagar Village, ‘Gummadidald Mandal, Safigareddy Distiict
(erstwhile M&dak. Distfict) in comgtriction of the Municipal ‘solid Waste
Management Plant in Pyaranagar Village, GOnitiadidale Mandal, Sangareddy
District.(erstwhile fiedak Distriet), pending:dispusatiof-the.main Wiit ,P.é‘gm'éh.
Counselforthe Pétitibrier: SRE B.CHANDRASEN REDDY St COUNSEL, REP.
FOR SRIBIVAVSHIDHAR REDDY

Counsel forthe:Respondent N6.T 18 6:4-12- SRIASUDARSHAN KEDDY,.
KOVOCATEGENERAL

Gounsel for the Respontlerit No.7¢ SREGIMADHUSUDHAN REDDY,
SC FOR GHMC

Counselfor the Responderit No:8; GPFOR FOREST

Counselifor the Respondent No.9; SRIZEESHAN ADNAN MOHD,
SCFORTSPCE

The Couftidde the foliowings ORDER
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HON’BLE SRI JUSTICE C.V, BHASKAR REDDY
WRIT PETITION Nop.3895 of 2025

ORDER:

This writ petition is filed secking following relief:

flo issue g l-ln'm., Order or Direction more. particularly onz in the
mﬁ;re of Writ.of Mundamus, to.declare the-action of the Respandents
in-interfering with the petitioners’ part of lands by cuttmg the trees,

shrubs, bushes; grops levellivig part of the. pemaners land, withaut
conducting survely and. jn stark vielation of the siatus que orders
Jassed by His Courl vide orders dated 13.12.202% and 16,12 2024in
W.ANos.35 150, 37152, 35154, 35170 and 35187 of 2025, as :Hegal

arbitrgrir against, prineiples of natiuradd, _L!Jb‘fke, against the provisions of
the Forest Act. against the provisions of Aricle 300-A af the
Constirution of fndia and against all sefled principles of law and
consequenity o direct the n;s:mndgms la stop all activties in pan of
the pétitioners’ lupd i suruey Nos.2, 3,4, 27, 29, 35, 35, 39, 40, 41
and 44 (oial adineasuring Ac.&6-13 gts. situated at Pyaranagar
W!ggg, Gurunddidala Mandal, Sungarecdy Distriet (erstwhile Medok
p,gsm.q:) e -constrciion of the Murniicipal Solid Waste Manugement
Flant in Pygranpgar Vd!age. Gummadidala Mm:da&, Sangareddy
District {erstufiile Meddle Districi) forthuiih: "

2. It is stated that petitionars are the owners and possessors of
agricultural ;‘,laﬂm:‘is in 8y.Nos.2, 8, 4, 27, 29, 35, 36, 39, 40, 41 and
44 total -adwmeasuring Ac.86-13 grs siluated at Pyaranagar Village,
Gummadidala Mandal, Sangareddy District, It is further stated
that the names of petitioners was mutated in revenue records and
they were also issued pattadar passbooks and title deeds under the
provisions of the Telangana Rights in Land and Pattadar Passbooks
Act, 1971 (for short “Act, 1971% and alse e-pattadar passbooks
under the provisions qf the Telangana Rights in Land and Patradar
Passbooks Act, 2020 {for short “Aet, 2020"). It is further stated that

when the respondenis, without conducting survey and localization

o e
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2 CYER, ]
WP:5803 2025

of the subject lands, were making ¢fforts for-forcible dispussession
ou part of the subject latds, the petitiohers filed WAP.190.10244 of
2024 on the.file of this Court and the: same was disposed of by this:
Court vide order dated 28.10:2024, whereln :iti'tas; chserved g

f6llowrs: 4

“8: Sinice the factum as: to. whethier the road;is being laid -in the
petitigners. lind-as being claired. by the petitioners oriin: fhe Forest
ldnid on the seoifhern side on GHME land os clained by the
respontlénts by theit counter-affidivit filed in WiB No Q447 of 2025,
requires Jactual determination, the: same cannot be gone: into in @
Wit Petition: filed. urder Article. 226 of the Constilution..of India i
Stimiaky Broceduire: However, sitte the pefitioners claim theirland
to tbe: in Sy.Nosi26: and 27 and 29. wherein ‘the, respondent,
authorities hove. ldid! @ fm this Gourd is of the wview that: ithe.
‘ptitivners: i the present. Wil petition should' be peélegaied Yo .quail
flie givil reviedy of Seeking locallzation; and demargatibn. of their
~[{ﬁfé$f‘ll'l":@:ﬁb&“wgﬁ;ﬂfvﬂmﬁgjﬁﬂﬁ:ﬁ@b,b‘ﬂ?&ﬁfﬁhﬁs’gggﬂfjé Sfeict thiat,
the respoidert authorities ‘hove laid the. ro 7

16 2 " iheréin By
-approvehing the eompelent Court.of civil furisifictiondbeferacalling in
W‘%ﬁﬂiﬂﬁfﬁﬂ?f*@mﬁﬁdﬂﬁ? authorities:imatierpling t ldy
thigirodd wi getitiorigrslond without followthg dueprocessigflad, ™

It:is further stated that after disposal.of the dforegaid writ:petition,
alleging that fhe respondents. dte not following the procedure jin
condueting survey, ithe ‘petifioners "ﬁﬁ& W.P:Nos:35150, 35152,
35154, 85170, 85187 of 2024 and ‘this Coutt vide orders dated
13.12.2024 and 16.12.2024. disposed of the said writ petitions
directing the Assistant Director of Survey afid Land Records o
conduct survey and. demarcation of the subject lands after issuing
niotice to petitioners and all intetested persons. including Forest
Department and fix boutidaries. Alleging: that the:respondents have

not conducted survey in terms of the orders passed by this Court
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3 CVER.J
WP_3395_2025

and miaking sfforts to forcibly dispossess them, ‘the petitioners fAled

the present writ petition.

3. Considercd the sybmissions of the Sri B.Chandrasen Reddy.
learned Senior Counsel representing 8$ri B.Vamshidhar Reddy,
learnied counsel for the pefitioners and Sri A.Sudarshan Reddy,
learned Advocaie General appearing for-respondent Nos.1 w 6 and
12 and with their corsent, this writ petition is being disposed art

the admission stage.

4.  The learned Advocate General submitted that, in terms of the
orders passed oy this Courr, & survey was conducted, and after
identilying and- localizing the lands, the Survey Depariment
prepared a map. [tis further submitted that the lands clamed by
the petitioners and the Government are entirely distinet and
different. The road in guestion was laid by the State Government
on lands adjacent to the petitioners’ lands to facilitate access Lo the
project.site. It is further-submitted that the present writ petition is
filed undeér appréhensien and as such, the same is not

maintainable.

5. I reply to the above, Sri B, Chandrasen Reddy, learned
Senior Coungel, argued thal the map prepared by the respondents
dogs neot reflect the actual ground sityation. It is swalted that the
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map does not -megﬁ@q the sutvey numbers or the extert of the
petitioners’ fands, Tt is further submitted that in the absence of
furnishing documents rglied upen, by the @overnment;, the
responidetits are not supipesed to Londiist stirvey anid such activn
on, the part of respondetits amgunts toviolation of provisions of the,

Telangana Survey and Boundaries Act; 1923:

B K‘The Tearned Advocate General submitied that (he
resporidents have obtaitiéd .all netessaiy perftigsions from the
Guovertiment of India for laying the road iti-open land vested. awith
the: State. Tt is further submitted that-instead of cooperating with
the: authorities, the petitioners are sbstructing the survey It is
stated that, keeping public' interest- in mind; the: Government
proposed to constriict & compoutid- wall arotnd! the-Murieipal Solid
Waste Management Plant to arrest the bad odour and minimize

incenvenience: to neighbouring residents:

7 Keeping in.mind the object of the State:and the grievance of
the iﬁé‘f:j;ibiféi?s:.aa stated .above,. this Court deems it appropriate
that-ends:of justice would be metil‘the respondents are directed to
conduct survey of the subject larids. in fhe presence of the:
petitioners on the date mértioned in the impugned notices, strictly
adhering to the Circular instructions issued, by the ‘Cogimissionet,

Survey, Settlements and. Land Records- vide ReBlodN1/6548/99,

P S D
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dated 95.07.2001, ReNo.N1/1408/07, dated 13.07.2007, and
Re.No.N2/1741/2010, dated 18.05.2010 and after considering the
olijections, if any, submitted by the petitioners and localise the
subject lunds a5 well as the lands claimed by the GCovernment and

proceed with construction of the Plant Til such time, the

! respondents are directed not to take any coercive sieps against the
petitioners lands. It is needless tp cbserve that survey conducted
by Lhe respondents does not take away the existing rights of the
petitioners nor ir creates any rights in favour of the contesting
parties. Il the parties are aggrieved with the survey conducted and
il any: of their rights are violated, they are ai liberty to take

appropridte steps in accordance of law,

8. With the above observations, this Writ Petition is disposed of.

There shall be no order as 1o COSIS.

G,  As a scquel, the miscellaneous petitions pending, if any,

L T —— W .
Sd/- AV.S. PRASAD
ASSISTANT REGISTRAR  /

HITRUE.COPY/! [ i
CTION-OFFICER
\ o,
y 1. The Principal Secretary, Revenue Depariment, Dr. B.R. Ambeadkar Bhavan,
Sacretariat, Hyderabad, State. of Telangana.

2. The District Collectar, Sangareddy District, Sangareddy.

3. Tha Tabsildar, Gummadidala, Mandal, Sangareddy District.

4, The Mandal Surveyor, Gummadidala Mandal, Sangareddy District.

5. The Joinl Direcior Survey and Land Recards, Narayanaguda, Hyderabad,

6. The Deputy Inspector of Surveyor, Sangareddy,

7. The Commissioner, Greater Hyderabad Municipal Corporation, Tank Bund

Road, Hyderabad. Contd
el = w . Lope !

|
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8. Theé District Forest Gfficer; Sangareddy.
9. Telaniganz Stite Pollufion Conifrol_Board,  A-3, Pakyavarah Bhavan,
‘Sanathndgar Read, ‘Sé,r;’r#thnag:ar‘fﬁfrﬂﬂétl;‘a'LEst’ﬂ'é‘.z-Séﬁ'éﬂiﬁégéi‘ﬁ’rﬂy@éra,b‘ad:

10:-fyderdbad Integrated MEW ‘timited, Level 118, Aurobirdo: Galaxy,
Hyderabad Kriowledge @ity,. Hitesh City: Road, Hydetabad - :500: 1081,
Telangana State, '

11.The ‘Winhg Comimdrider, Indian Airforca. Academy, Dundigal, Hyderabad,
Teldtigana State=500043 ¥ Pk RO

12. The AssistantDirector, Survey of Lang:Re cards; Sangareddy:

13.Gne COto SRI BIVAMSHIDHAR REDDY; Advocate: (0PUET
e State-of Telanganarat Hyderabad (OUT] |

15; Ohe ilC m,SﬁiG;Mﬂ D‘HUSUDHAN RED \fi 8G fO rGHMG, [OPU ﬁi

6. Two OCs to GP for FOREST, High Court for the Stite of Télangana at
Hydsrabad [OUT] © ;

17.0re GC'to SRI ZEESHAN ADNAM MOKD, SC TorTSECE [ePUC)

18.Two-CD Copies -
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Petitioner Respondent GADI PRAVEEN KUMAR Dy. SOLICITOR i
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pleased to issue a writ order or direction more particularly in the nature of 2 Writ of Mandamus declaring the action of the 2nd

Respondent in proceeding to set up an Integrated Municipal Solid Waste Processing facility along with landfill at Pyaranagar
Village Gummadidala Mandal Sangareddy Distrief without following the due process of law as illegal arbitrary highhanded and
violative of the due process of law and violative of Articles 14 and 21 of the Constitution of India and consequently direct the

Respondents io cancel the proposal to set up the Integrated Municipal Solid Waste Processing facility along with landfill at
Pyarzuagar Village GummadidalaMandal Sangarcddy District and pass
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Union of India
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IN THE HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

WEDNESDAY, THE TWELFTH DAY

OF FEBRUARY

TWQ THOUSAND AND TWENTY FiVE 7

) {PRESENT:
THE HONOURABLE SR

E
JUSTICE K.LAKSHMAN 7

WRIT PETITIONNO: 3947 OF 2025 7

Between:;

Smt. A Swarnalatha, Wio SriA. Vijay Kumar, Oss. Housewife Rio Villa No.15,

Bollinent Homes, Madhapur, Hyderabad - 500081

AND

Petitioner

1. The State-of Telarigana, Rep by its Priricipal Secretary Municipal

Administration and Urban Development, Secretariat, Hyderabad

2. Greater Hyderabad Municipal Corperation, CC Complex, Tank Bund Road,
Lower Tank Bund, Hyderabad:-500063'Rep. by its Commrissioner -

3. Union of India, The Ministry of Environment, Forest and Climate Change,

Indira Patyavaran Bhawan Jorbagh Road, New Delhi- 110003, Represented

by its: Secretary

4. Telangana State Pq[i_gtianmerii,tml:'Br_:}a'rc_h( A-3, Paryavaran Bhavan, Sanath
Nagar Rd, Safiath Nagar Industrial Estate, Sanath Nagar, Hyderabad,

Télangana - 500018

5. Distriet Coliector, Sanga?reddy;-ui_‘si_mct-, Collector and District. Magistrate
Integrated Collectorate Gomplex; Sangareddy - 502001 :
6. The Commdndant, The Ind ian Air Force Atademy, Medak-Hyderapad Road,

Dundigal, Telangana 500043 °

7. Hyderabad Integrated MSW Lirnited, Level 11B, Aurobindo Galaxy,

Hyderabad Knowledge City, Hifech ity Road,
Telangana; India.- 500081 -

1

Hyderabad, Hyderabad,

Respondents ~

Petition under Article 226 of the Gonstituion of India ‘praying that in the.
circumstarices stated:in the affidavit filed therewith, the High Court may be-pleased
to issue a writ, order or direction, maore particularly in the nature of a Writ of

Mandanius declaring the action of the 2rid Respondent in proceeditig to $et up an
Integrated Municipal Solid. Waste Processing faclity along with (andfil. at
Pyaranagar Village, Gummadidala. Mandal, Sangareddy District, without following
the due process of law a5 illegal, farbitrary, highHahded and violative of the due
process of law and vidlative of Arfitles 14 and' 241 of the Coristitution of India, and

consequently dirést the Respondents: to cancel'the 1
Municipal Selid Waste Processing faeility along with

Gummadidala Mandal, Sangareddy District. ~

roposal o set'up the Itegrated
| landfill, at Pyaranagar Village,

”




~a, t

jA NO: 1 OF 2025

Petition under Section 157 CPC praying thal in the circumstances stated in
the affidavit filed in suppart of the petition, the High Court miay be pleased to dirsct
the Respondents to stay all further actions, including construction activities, in
pursuance of the proposal to set’up the Integrated Municipal Solid Waste Processing
facility along with landfill, at Pyaranagar Village, Gummadidala Mandal, Sangareddy
District, pending disposal of WP 3917 of 2025, on the file of the High Court. P4

The petition coming on for hearing, upon perusing the Petition and the
affidavit filed in support thereof and upon hearing the arguments of Sri KAILASH
NATH P S S, Advocate for the Petitioner and Sri A.Sudarshan Reddy, ADVOCATE
GEMNERAL for the Respondent Nos. 1 to 5 and 7 and Sri Gadi Praveen Kumar, Dy.

Sol. Gen. of India, for the Respondent No.6. the Court made the following. ~

ORDER: '

) Heard Sri Kailash Nath P.S.S, jearned counsel for the petitioner, Sri A.
Sudarshan Reddy, learned Advocate General appearing for respondent Nos.1
to 5 and 7 and learned Deputy Solicitor General of India appearing for
respondent No.B. ./

Petitioner herein is claiming that she is the absolute owner and
possessor of land admeasuring Ac.37-36 gts in Sy.Nos.21, 27, 31, 32, 33, 37
and 38, situated at Pyaranagar Village, Gummadidala Mandal, Sangareddy
District. In proof of the same, she has filed copies of old pattadar passhook,
sic. When, GHMG authorities tried to lay a rpad from her land, she has filed a
writ petition vide W.P.N0.9447 of 2023. Initially, vide order dated 06.04.2023,
this Court granted interim order. Thereafter, on considering counter filed by
GHMC, stating that they are not laying road in the aforesaid land belongs to
the petitioner, this Court has disposed of the writ petition granting liberty to
the petitioner herein to avail civil remedy if there is any dispute with regard to
boundaries. ~

Petitioner herein filed the present writ petition to declare the action of
respondent No.2 in proceeding tq set up an Integrated Municipal Solid Waste
Processing facility aiong with landfill at Pyaranagar Village, Gummadidala
l\;‘ll_anclal, /Sangareddy District without following the due process of law as
illegal.

Pefitioner filed the present writ pefition on the following two (02)
grounds:- 7

Wy Respgndent No.2 is setting up the said facility into land belongs to the
F?}tltlﬁ?{-})t‘. without foliowing due procedure laid down under law.
i {a Respondent Ne.2 cannot establish th id i i ]
o L bumssrriagy stab e said cenier outside the

‘ {b} Without obtaining environmental clearance in terms of EIA
notification, 2006 dated 14.09.2006,

(;} Responrj_ent No.6 has addressed a letter dated 06.02.2025 to

respondent No.5 stating that the proposed dump yard near Nallavally Village,



Gumaddalla Mandai by dumping garbage in. open area. is falling within local
fiying area of respondent No& training: establishment, garbage: dumped in
open ared. attracts vatiows. types.of small, medium- and [arge birds posing a.
directthreatto direraftas well as Kuman iifs, - ‘

(dy Vide procaedings-datéd 03.07.2017, respondent No.3 made it clear
that locating a. landfill site or Muniicipal -Salid-‘Waste disposal ‘site is a
contentlous issue and there -is ja teéndency fo locate them fat.from the
habitation but near forest, riversyponds, 'wetlands and low Jying . areas-efe.
whicéh. are ecologieally sensitive sites -and: require -proper environmental
management. Since, the forests; rivers, ponds, wetland and: fow lying-areas
are critical from environmental point of view, it may not be appropriate to
exempt.this activity of municipal:solid waste-disposal site. or [andfill site from
the requirement .of prior envirormentsl cleardnice. Therefore, . sbiaining
envirotimental clearance for setting up of the said facility .is .mandatory.
Respondent-No.2: without obtaining the said ‘environmental clearance is-sefting
up the said facility. < '

(¢)  Nallavalli Reserved Forest is Vvery near to the proposed site i.e.,
below 20:-kms. Therefore, setting up of the Said fatility at proposed site is
impermissible. - : el

Sri. A. Sudarshan Reddy;.learned Advocate- General. appearing for
respondernt Nos:1 to: & .and 7, oncinstructions would-submit that respondent
No.2' is not touchinyg the land of {hé;t.,p'e’titfbneﬁ-ﬁéref'n; ‘Respondent No.2: fias
already obtained consent otder: for establishmient of red category dated
06.02.2023 from-fespondent No.4ron certain conditions. Respondent No.2 is
setting ‘up Municipal Solid Waste (MSW) treatment a nd disposal. facility of
GHMC. Respondent No.2will ¢ollect solid waste from: GHMC fimits’in:closed
buildings, it ‘will generate power, compost; etc. Waste will be send back to
Jawaharnagar dumpity yard., Thetéfors, they - will' pot-be any landfifl in the

proposed site. i

Learned. counsel for the petitioner has placed reliance on the judgment
of Division: Bench of High-[‘.‘b_ﬂ'ﬂﬁﬁf’-ajﬁh‘aI';r.'l‘si»iiﬂl‘adﬂéh-a:t!‘H.y}:ieraba"d;i‘jh Rythu
Seva Satigam, Yendmadurrii, Bhimavaranr Mantial, West Godavari-District vs.
Bhitnavarans -Municipality, Bhimavaram; West Codavari District arid Others'.
Paragraph:No.28 is relevant and the same.is extracted below:- .~

“28. The term "offensive matier” is: defined i Section 2(38} af
the 1955 Act as including filth, sewage,. -dust, ~housesweepiny;
kitchen or stable refuse, pr‘ecé.%:nf-brﬁkenigfaés-w=pottenzadebris and
waste paper efc. Section 481 confers ownership on-the. corporation
of all these collected by unicipal sepvants or cohtraciors and'casts
a duty on the corporation under Section- 112" for scavenging and
cleansing: Section 482 requires the commissioner of the corporation:
fo- provide and appoint places. for temporary deposit and final
disposal of the refuse of: garbage collected from municipal
corporation with Jeast practicable - nuisarice. The corporation is
constituted by a nofificatioh: published in the official gazette

12012 5CC Onlive AP 656



delineating the limits of city as defined in Section 2(6) which means
the area so declared by the State Government, in respeact of which
GHMC is constituted. The same is the case in respect of a
corporation constifuted for other cities under 1994 Act or special
Acts. Thus the corporation is under the duty to manage its sanitation
only within its imits and.is not required to do so with reference lo the
solid waste collected from other areas nor can it establish the places
for disposal in the area outside its limits. This is made clear by
Section 480 read with Sections 481 and 482 which are to the effeci
that the commissioner shall make arrangements for collection of
garbage in the city and provide places inn the city for disposal with
jeast nuisance. Therefore whenever a municipality or a municipal
corporation propose 1o establish a garbage dump yard/compost
yard/land fill site, outside its territorial limits, those persons who are
likely to be affected by such attempts of the municipal bodies can
seek appropriate remedy before a court of law. »

Vide letter dated 06.02.2025, respondent No.6 requested respondent
No.5 to shift the dumping yard out of local flying area stating that the said
dump yard near Nallavally Village, Gumaddalla Mandal by dumping garbage in
open area falls within lacal flying area of this training establishment garbage
dumped in open area attracts various type of small, medium and large birds -
posing a direct thraat to aircraftas well-as human life. ~

Vide proceedings dated 03.07.2017, the Secretary, Government of tndia,
Ministry of Environment, Forest and Climate Change i.e., respondent No.3 has
mentioned as follows:- 7

“The municipal solid waste management involves various steps
like door to door collection, segregation, composting, refuse derived
fuel (RDF) making waste to energy generalion through waste 1o
energy plaints and disposal in scientific landfills. The above
activities, except landfill site, if proposed as standalone activities are
not covered under-item 7({i) of EIA Nofification, 2006, hence do not
require prior environmental clearance. In case the activities of
composting, RDF making and waste fo energy plaint ( up to capacity
of 15 MW) are proposed at an.existing landfill site, they do not attract
the provisions of the ElA Notffication; 2006. -

If the activities of incineration, RDF making and waste to energy
plant are proposed along with the new site of solid waste
disposal/landfill, it is advisable io obtain an integrated prior
environmentai clearance for-these projects, -

It has beerr seen that locating a landfill-site of munivipal solid waste
disposal site is a contentious issue.and there is a tendency to locate
them far from the -habitation but near foresy, rivers, ponds, Wet;’ands
and low lying areas. etc. which are ecologically sensitive sites and
require proper environmental management. Since, the forests,
nvers, ponds, wetland and Ilow lying areas are critical from
environmental point of view, it may not be appropriate to exempt this



activity of municipal solid Waste disposal site-or landfiif site from the
requirement of prior environmental clearance:”

The notification dated 14.09:2016 of Ministry of Environment, Forest and
Climate Change-ie., tespondent:No.3, clause No.2 deals with Regtiirements of
prior. Environmental Clearanice (EC). ‘According:to the pefitioner; the subject
project falls under ‘B’ Category. Therefore, obtairing environment clearance
under the said notification from respondentNo.3 is mandatory. ~

Rule 5 of the Environment {Protection) Act, 1986 deals with Prohibition
and restriction on-the location ofindustries and the carryingon processes and
operations in different areas, . »

It is. also specific contention of the petitioner ‘herein that-the subject
project is 15 kilomieters away fromi'Nallavalli Reserved Forest. ‘EVen perusal of
corisent order 1or establishment of red category dated 06.02:2023 issued by
respondent No.4 would reveal ‘that souith and’ west side of ‘the proposed
Nallavalli Reserved Forest and forest @rea are there. Respondent No.7 is
Special Pi-ntec'tioq:wehicle! (SPV) for settirig up-the said project: .

Ledrméd Advocate General has produced copy of précesdings dated
28.04.2023 of Principal GChief Conservator of Forests, Telangana, ahd
G.0.Ms.No.73 dated 01.08.2023 to contend that forest department hds already
accorded approval for diversion of 0.6228 ha of forest land for laying approach
road to the propcosed Municipal’ Solid Waste {MSW). Respondent No.2 is
constructing a compound wall :and Tayitig road. In proof of the same; he has
also filed: photographs. He would further submif that survey is going on. As
per the official web-site of Supteme Cotirt SLP No.5336382 of 2013 filed by
Bhimavaram Municipality against the.aforesaid Division Bench Judgment is
pending. In the light of the same,imatter requires examination, ~

Therefore, respondent Ngs:.2 and 7 are directed not to, proceed: further
for setting up of the Integrated Municipal Solit Waste Protessing facility along
with landfill -at Pyaranagar Village, Gummacdidala' Mandal, Sangareddy District,
till 26.02.2025. ;

List on 25.02.2025. ~

However, this order will not come .in the way of respondent No.2 in
conducting regular survey.and layingof réad, ~
SD/-P.GOWRI SHANKAR
ASSISTANT REGISTRAR

o

{ITRUE COPY//
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SECTID}J-OFFEC: ER
To,

1. The Principal Secretary Municipal Administration and Urban Development,
_ State of Telangana, Secretariat, Hyderabad




&

2. The Commissioner, Graater Hyderabad Municipal Carporation, CC Complex,
Tank Bund Road, Lower Tank Bund, Hyderabad -500063

3. The Secretary, Union of India, The Ministry of Environment, Forest and
Clignaite Change, Indira Paryavaran Bhawan Jorbagh Road, New Delhi- 110
003. T

4. Telangana State Pollution Control Board, A-3, Paryavaran Bhavan, Sanath
Nagar Rd, Sanath Nagar Industrial Estate, Sanath Nagar, Hyderabad,
Telangana - 500018

5. District Collector, Sangareddy Disirict, Collector and District Magistrate
Integrated Collectorate Complex, Sangareddy - 502001

8. The Commandant, The Indian Air Force Academy, Medak-Hyderabad Road,
Dundigal, Telangana 500043

7. Hyderabad Integrated MSW Limited, Level 11B, Aurobindo-Galaxy,
Hyderabad Knowledge City, Hitech City Road, Hyderabad, Hyderabad,
Telangana, India - 500081 (1 to'7 by RPAD) 7

_8."’01’18 GG to SRI KAILASH NATH P §:S Advocate [OPUC]

6. Two CCs to THE ADVOCATE GENERAL, High Court at Hyderabad. (OUT) ~

10. One spare copy

P
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ORDER,
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INTHE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

WEDNESDAY, THE NINETEENTH DAY OF MARGH
TWO THOUSAND AND TWENTY FIVE

:PRESENT:
THE HONOURABLE SRI-JUSTICE B.VIJAYSEN REDDY

‘WRIT PETITION NO: 3817 OF 2025

Between; y
Smt. A. Swarnidlatha, W/o. Sii‘A, Vijay Kurhar

'E Hiw h‘*..___.mf :_.ri.E?j_a't{tibn'er-
AND R

(i
ki

1. The State of Telangana, Rep by its. Principal Secretary Municipal
Administration and Urban Devfeiqpmen’c.. Secretariat, Hyderabad:

2. Greater Hyderabad Municipal Gorporation, GG Gomplex, Tank Bund Road,
Lower Tank Buiid, Hyderabad'~ 500063, Rep. by its Commissioner.

3. Union of India, The Ministry: of Environmant, Forest arid Cliniate Change,
Indira Paryavaran Biawan Jorbagh Road, New Delhi — 110 003, Represented
by its.Secretary.

4. Telangana State Poliution Control Baard, A-3, Paryavaran Biravan, Sanath
Nagar Rd, Sanath Nagar Ihdustial Estate, Sahath Nagar, Hyderabad,

Telangana — 500018,

5. District Collector, Sangareddy District, Collector and District Magistrate
Integrated Collectorate Complex, Sangareddy - 502001,

6. The Commandarit, The Indiah Air Force Academy, Medak-Hyderabad Road,
Dundigal, Telargana — 560043,

7. Hyderabad [ntegrated MSW Limited, Level 11B, Aurobindo Galaxy,
Hyderabad Knowledge City, Hitech City .Road, Hyderabad, Hyderabad.
Telangana, India — 500081. :

' ...Respondents

Petition under Article. 226 of the Constitution of India praying that in the
circumstdnces stated in the affidavit filed ‘therewith, the High Court may be pleased
to issue a writ, order or ditection; more particularly in the nature of & Writ of
Mandamus declaring the action. ofthe 2nd Responderit. in proceeding to set up an
Integrated Municipal Salid Waste Processing facility along with landfil, at
Pyarénagar Village, Gumrmadidala. iMandal, Sangareddy District, without following
the due process of law as ilegal, -arbitrary, highhanded -and violative of the due
process of law and violative of Artidles: 14 and 21 of the Constitution of India, and



&

consequently direct the Respendents to cancel the. proposal to set up the Integrated
Municipal Solid Waste Processing facility along with landfill, at Pyaranagar Village,
Gummadidala Mandal, Sangareddy District.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the writ petition, the High Court may be pleased to
direct the Respondents to stay all further actions, including construction activities, in
pursuanée of the proposal to set up the Integrated Municipal Solid Waste Processing
facility along with landfill, at Pyaranagar Village, Gummadidala Mandal, Sangareddy
District, pending disposal of WP.No.3917 of 2025, on'the file of the High Court.

The petition coming en for: hearing, upon perusing the Petition and the
affidavit filed in support thereof and the order of the High Court dated: 12.02.2025 &
25.02.2025 made herein and upon hearing the arguments of SRI. KAILASH NATH P
S § Advocate for the Petitioner, THE ADVOCATE GENERAL for the Respondent
Nos.1 to 5 and 7 and SRl GADI PRAVEEN KUMAR' (DEPUTY SOLICITOR
GENERAL OF INDIA) Advocate for the Respondent Na.6, the Court made the
following. -

ORDER:

interim order granted earlier is extended till the next date of hearing.

Post on 19.04.2025.

, SD/-T.JAYASREE
ASSISTANT REGISTRAR”
HTRUE COPYI) " ) { S
SECTI{O‘N OFFICER

To,

1. One CC to SR KAILASH NATH P S 8, Advocate [OPUC).

2. One CC to SRI. GAD! PRAVEEN KUMAR (DEPUTY SOLICITOR GENERAL
OF INDIA), Advocate [OPUC].

3. Two CCs to THE ADVOCATE GENERAL, High Court for the State of
Telangana at Hyderabad [OUT].

4. One spare copy



HIGH COURT
BVRJ
DATED:—‘19103{;2025

POST ON:19.04.2025

ORDER
WP.No.3917 of 2025

INTERIM ORDER EXTENDED
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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
WEDNESDAY, THE THIRTIETH DAY OF APRIL
TWO THOUSAND AND TWENTY FIVE
:PRESENT:
THE HONGURABLE SRIJUSTICE KiLAKSHMAN
WRIT PETITION NO: 3917-0OF 2025

Between: :

Simt. A. Swarnalatiia, Wio. S A, Vijay Kuitiar
3 -..Petitioner

“AND

. The State of Telangana, Rep by its Principal Secretary Munloipal

Administration and Urban Developient, Secietariat, Hyderabad.
Greater Hyderabad Municipal Corporation, CC. Complex, Tank Bund Road,
Lower Tank Bund; Hyderabad ~500063, Rep. by its Gommissioner.

. Union of India, The Ministry of Environment, Forest and Climate Change,

Indira Paryavaran ‘Bhawan Jotbagh Road, New Délhi — 110 003, Represented:
by-its Secretary. : ’

Telangana State Pollution Gontrol Board, A-8, Paryavaran Bhavan, Sanath
Nagar Rd, Sanath Nagar Industrial Estate, ‘Sanath Nagar, Hyderabad,
Telangana —500018.

- District Colletior, Sangareddy District, Collector and District Magistrate

Integrated Collectorate Complex; Sangareddy— 562001, :
The Cormmandant, The Indian Air Force: Academy, Medak-Hyderabad Road,
Dundigal, Telangana — 500043,
Hyderabad Integrated MSW ‘Limited, Leével 11B, Aurobindo Galaxy,
Hyderabad Knowledge City, Hitetch City .Road, Hyderabad, Hydetabad,
Telangana, India — 500081.

...Respondents

Petition under Article 226 of the Constitution of India praying that in the

circumstances stated in the affidavit-filed therewitt, the High Gourt may be pleased
to issue a writ, order or direction, more particularly in the nature of a Writ of
Mandamus declaring the action of the: 2nd Respondent in progeéding to. set.up an
Integrated Municipal Solid Waste Processing facilty along with landfill, at
Pyaranagar Village, Gummadidala Mahdai, Sangareddy District, without following
the due process of law as. llegal, arbitrary, highhanded and violative of the due
process of law and violative of Articlesi 14 and 21 of the Constitution of India, and
consequently direct the Respohdents: to cancel the proposal to set up the Integrated
Municipal Solid Waste Processing facility along with-landfill, at: Pyaranagar Village,
Gummadidala-Mandal, Sangareddy Disttict.




1A NO:1 OF 2025

Pelition under Section 151-CPC praying that in the circumstances stated in
the affidavit filed in support of the writ petition, the High Court may be pleased to
direct the Raspondents (o stay all further actions, including construction activities, in
pursuance.of the proposal to set up the Integrated Municipal Solid Waste Processing
facility along with landfill, at Pyaranagar Village, Gummadidala Mandal, Sangareddy
District, pending disposal of WP:N0.3917 of 2025, on the file of the High Court.

The petition coming Dré for ‘hearing, upon perusing the Petition and the
affidavit filed:in support thereofjand the order of the- High Court dated: 12.02.2G25,
25.02.2025 and 19.03.2025 made herein and upon hearing the arguments of
SRI. KAILASHNATH P 8 SAd%mcate for the Petitioner, Mr. Ch. Ravi Kumar, leamed
Assistant Government Pleader attached to the office of learned Advocate General for
the Respondent Nos.1 to 5§ anfd 7 and SRI. GADI| PRAVEEN KUMAR (DEPUTY
SOLICITOR GENERAL OF INDIA) Advocate for the Respondent No.6, the Court
made the following. .

3

ORDER:

Al the request of Mr. Ch Ravi Kumar, learned Assistant Govarniment
Pleader attached 1o the ofﬁqe of learned Ad\.rocate General, to file counter,
list on 17.06.2025.

Till then, the interim order granied eariler is extended.
| L

/

SD/-MOHD/ASMAIL
DEPUTY REGISTRAR
HTRUE COPY/!

SECTION OFFICER
To,

1. One CC to SRI. KAILASH NATH:P S 5, Advoecate [OPUC].

2. One CC to SRI. GADI PRAVEEN KUMAR (DEPUTY SOLICITOR GENERAL
OF INDIA), Advecate [OPUC].

3. Two CCs to THE ADVOCATE GENERAL, High Court for the State of
Telangana at Hyderabad [QUT].

4, Cne spare copy
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DATED:30/04/2025

.LIST ON 17.06,2025

ORDER

WP.No.3917 of 2025

INTERIM ORDER EXTENDED
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PRINT
CASE DETAILS
PRIMARY ﬁETMLS
Main Nnmber WP 5313/2025 SR Number WPSR 7708/2025
CNR No. HBHCO10106982025 ]
Petitioner VSml, P. Ramn Devi Respondent The State of Telangans ;

Petitioner Advocate

B VAMSHIDITAR REDDY

Respondent Advocale

THE ADVOCATE GENERAL

Case Category NON-SERVICE Dstriet SANGAREDDY '

2 1

Filing Date 20/02/2025 Regisiration Date 20/02/2025 i
17/06/2025 Case Status PENDING

Listing Date

Purpose

ADMISSION (MUNICIPAL ADMN.)

Heon'hle Judges

The Honourable Sri Justice K.LAKSIHMAN

Category

Category

wp

Sub Cntegory

MUNICIPALITY AND URBAN DEVPR.

Sub Sub Category

MISCELLANIQUS

TA DETAILS

am)

iANumber | Filing Date | Advocate Name Misc.Paper Type Status Prayer Order Date | Order
TA1/2025 | 20/02/2025 |B VAMSHIDHAR REDDY Direction Petition | Pending |JA PRAYER |- }
| i ﬂ
USR Details i
: USR Filing
VSR Number Advocnie Name LISR Type Remarks
Date
1
WPIUSR ZEESHAN ADNAN MAHMOOD (SC TS PENDING FOR
YAKALATH 25/03/2025 |
34062/2025 POLLUTION CONTROL BOARD) | SCRUTINY
WPUSR Memo of PENDING FOR
THE ADVOCATE GENERAL 25/02/2025
20871/2025 Appearence SCRUTINY

CONNECTED MATTERS

Connected Case Number

WP 3917/2025

b — s i Sl




| VAKALATH
Advocate Code | Advoeate Name ’ PR No. | Rcmari\-s
15564 THEADVOCATE GENERAL 7 MR | —
15584 GP FOR FORESTS : | BE) |
26657 ZEESHAN ADNAN MAHMOODSC TS POLLUTION CONTROLBOARD)  |14(R) [-—
TRIAL COURT DETAILS
7 PRAYER

pleased to issue a Writ Order or Direction more particalarly one in the nature of Writ of Maudamus to declare the action of the
Respondents in constructing the Municipal Solid Waste Management Plant in the western and southwestern portion of

| Pyaranagar Village despite all the 1 to 63 survey numbers in the said village being patia Iands without acquiring the said lands
and without converting the land use of the Nallavelly Forest i ¢ adjoining to Pyaranagar Village as illegal arbitrary against
principles of natural justice ageainst the provisions of the Forest Conservation Act against the provisions of A rticle 300A of the
Constitution of India against the principles of natural justice and against all settled principles of law aud consequently direct the

respondents to stop all construction activities of the Municipal solid Waste Management Plant conduct in Pyaranagar Village

Gummadidala Mandal Sangareddy District erstwhile Medak District and to pass




PETITIONER(S)

S.No | Petitioner(S} Name
3 Smt P Rama Devi
W/o Srinivasa Murthy Aged 64 years Oce Houselold R/o H No 28 Revenue Board Colony Malakpet Hyderabad
. Dr Gadipalli Kanaka Raju
S/0 Laxmaiah Aged 65 years Occ Doctor R/e Doctors Quarters Main Hospital Singareni Colleries Kothagudam
" Sint Sai Prasanna Tanjavore
W/o Venkataramana Aged 47 years Oce Employee R/o H No 84315/15 Erragadda Hyderabad
Smt K Lakshmi
4
‘W/o Ananthaiah Aped 48 years Oce Household R/o Flat Mo 29 RBI Colony Malakpet Hyderabad -
. Sri P Partha Sarnthy
S/0 Ramakotaiah Aged 54 years Occ agriculture R/o 162742/H Malakpet Hyderabad
g Smt Kongara Varalalshmamma

Wio Tirnmialaiah Aged 85 years Oce Houschold R/o Chandapuram Village Nandigama Mandal Krislina District




R

RESPONDENT(S)

R.No | Respondent(S) Name

The State of Telangana
1

Rep by its Principal Seeretary Revenue Deparauent Dr B R Ambedkar Bhavan Sccrctariat [Iyderabad

The District Collector
2

Sangareddy District Sangareddy
4 The Tahsildar

Gummadidala Mandal Sangareddy District
i The Mandal Surveyor

Gummadidala Mandal Sangareddy Distriet

The Joint Director Survey and Land Records
5 |

| Narayanaguda Hyderabad

Deputy [nspector of Surveyor
6

Sangareddy

The Greater Hyderabad Municipal Corporation
7

Tanl Bund Road Hyderabad Rep by its Commissioner
§ The District Forest Officer

Sangareddy

Telangang State Pollution Control Beard
L

A3 Paryavaran Bhavan Sanathnagar Road Sanathnagar Industrial Estate Sanathnagar Hyderabad Rep by its

Hyderabad Integrated MSW Limited
10 |Level 11B Aurobindo Galaxy Hyderabad Knowledge City Hitech City Road Hyderabad 500 081 Rep by its Telangana

Siate

CASE HISTORY

List Date Judge/Tudge(s) Name Business

ORDERS




i Date of | Order
Orderon  |Judge Name Order Details
Ordes |Type
The Honeurable Sri bl
WP 2025- |DAILY  |ress
Justice B.Vijaysen B
PN |ty 03-19 |ORDER | (hittps://csistshe.gov.in/heorders/2025/206300053132025_1.pdf),
The Honourable Sri
Wwp 2025- |DAILY i
Justice  B.Vijaysen m
| 5313/2025 Reddy 04-22 |ORDER |} (https://esis.tshe.gov.in/heorders/2025/206300053132025 2.pdi)
The Homourable Sri
Wwp | 2025- |DAILY e ;
5313/2025 = 04-30 |ORDER |(
! ; (hitps://esi i 3132025 _3.pdf)
KLAKSHMAN | (hitps://esis-tshe.gov.in/heorders/2025/20630003 25 _3.pd

© Content owned, updated and maintained by the High Court for the State of Telangana. This website belongs to High Court for the State of

Telangana.,

Platform is designed, developed and hosted by Mational Informatics Centee (http:/fwww nic.Ind),
Ministry of Electronics & Infarmation Technology (http:#meity.gov.ing), Gavernment of India
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Item No.02:-

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

[Through Physical Hearing (Hybrid Option)]

Original Application No.93 of 2025 (SZ)

IN THE MATTER OF:

Pyaranagar Welfare and Development Association, \
Telangana and Ors.
...Applicant(s)
With

Greater Hyderabad Municipal Corporation,
Rep. by its Commissioner,
Hyderabad and Ors.

... Respondent(s)

Date of hearing: 02.05/2025.

v'“ e v
N TRIgU®

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): M/s. Suhrith Parthasarathy, Arun Karthik
Mohan, Ashwini Vaidialingam, Amritha
Sathyajith & R. Harshvardan.

For Respondent(s): Ms. Rithika represented
Mr. D. Sreenivasan for R1.
Ms. Niveditha represented
Mrs. H. Yasmeen Ali for R2, R4 to R9.
Mr. B. Rajaprabhakar represented
Mr. T. Sai Krishnan for R10.

Pagelof3



@
ORDER

1. It is alleged in the application that the Project
Proponent is unlawfully constructing and establishing a
road through the Nallavally Reserved Forest in the
Sangareddy District and the Integrated Municipal Solid
Waste Facility inside the reserved forest and seeks

intervention of this Tribunal.

2. Primarily, it is alleged that there is no
Environmental Clearance obtained by the authorities,
besides not exploring the possibility of having any alternate

site.

3. The leafned counéél"appearmg for the State of
Telangana, who 1s present in Court is unable to confirm
whether a va.hd Envlronmental Clearance has been

obtained for the prolect

4. it s stated that if they have a wvalid
Environmental Clearance for the project in question, they
can continue with the project. However, the learned
counsel appearing for the applicant produced a
communication and particulars obtained under the RTI
Act, which says that there is no application for

Environmental Clearance made for this project.

5. As the Integrated Municipal Solid Waste
Facility is being established inside the reserved forest
area by laying roads, particularly without

Page 20f3
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Environmental Clearance, let a status quo as on date be

maintained till the date of the next hearing.

6. Let notice be issued to the respondents through

the Tribunal as well as privately.

7. The learned counsel Ms. Rithika representing
Mr. D. Sreenivasan accepts notice on behalf of Respondent
No.1, Ms. Niveditha representing Mrs. H. Yasmeen Ali
accepts notice on behalf of Respondents No.2 and 4 to 9
and Mr. B. Rajaprabhakar representing Mr. T. Sai
Krishnan accepts notice on behalf of Respondent No.10.

8. Post the matter on 20.06.2025. Meanwhile,
the respondents “are directéd, to file their respective

replies /reports.

O £~ sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

0.A. No.93/2025 (82)
0274 May, 2025. Mn.
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